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- Date of Decicion | Of :
cUt i i M AT AR s S e PRI TIDNEN,
e T R T Fos IRt et s o Rdveeate for the Petitoner(S)
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: 3
\ - . Ot 3
{4 i \ 3 : £ Oy o
N QA W8] U A hr A RESPONDENT .
o UNOAN S e N :
5 rats e el e g e RO OO for the R-SECNRET fS)
CORAM
The'Hgnitle. Mr. { Li% lian (-0 $eiVEalve ¢y &
The Hon'ble. Mr. [ Gl-anyy

1. Whethey Reporter of logal papers may be allewed tol;}

see the Judgment?

3. To be referred to the reporter or not T |\

3. Whether their Lord ships wish to sece ®he fair copy |
of the Judgment? ‘ '

4, Whether to be eirculated tg other benches ?

Viee-Chairman/Member
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CENTRAL ADMINISTRATI.E TRIBUNAL, \ { C

CIRCUIT BENCH,LUCKNOW,

Te&.N0,1957/87(T)

(WePo N0.5740/85)

PeNo Tiwari

L L N 2 Ap,‘?l ica‘.’lt
Vs.
Union of India & Others .eoe Respondents,

Hon.Mr.Justice U.C.Srivastava,V.Ce.

Hon, Mr. K, Obayya, A.M.
(By Hon. Mg.Justice U.,C.Srivastava,V.C.)

By this application the applicant has challenged
the entire departmental proceedings and the orders
passed during those proceedings and has prayed that
he may be promoted with effect from 10-5-82 to
L.3.G,cadre, wnich he would have been, if departmental
proceedings would not have been started. Shri K.C
Sinha, learned Counsel for the respondents states
that this application has become infructuous.

Learned Counsel for the applicant has produced the
copy of the order dated 29-9-87 before us which
indicates that the applicant has been exonerated

from t he charges levelled against him, with the

a)

esult that the departmental proceedings has

automatically come to an end. In view Of the fact

\'71"", .‘)J,;,“L‘fv.‘\

§ )

that the Enquiry @bmmitteég has now come to an end
b~ o

the respondents will now consider the claim Of the
apolicant for promotion with effect from due date,
Let this consideration be done within a period of
two months from the date of communication of this
order, with effect from due date, as if there

would have been no enquiry against him, In case

the applicant is promoted he will be entitled to

..'2

-
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL AT ALLAHABAD,

CIRCUIT BENCHy LUCKNOW :
“ﬁ‘P. MYW\\{ \C‘,

I

TeAe Noo 1957/877

PeN:s Tiwari €03 sa0 60w Applicant
Versus
Union of India and others vee —_— Resrondents

Fixed for 29,11.91

The arrlicant resrectfully states ag under ;-

b That the above noted case hag b

@

cel pemding <ince
long and the respondents lave ot filed courter

12" .
affidavit/written statement so rar despite several

adjournments,; whic Indicates that either thevy & 2
not willing to file a1y rerly or are intention ly
delaying the matter to cause harassment and v _ctation

0 the applicant.

AW
€

That 1t would be expedient in the interest of Justice
that the Hon'ple Tribunal considersg ex“rarte hearing

of the case 1in absence of count

r affidavit/written

()

staterent,

It 1gy Lherefore, mo=t resrectfully Prayed that the

case be rlaced before the Bench [or jitg eX=parte hearing,

Licknow Q&!_E}ka{ix
AAn,
Dated 4Ly L11,01 COUKSEL FOR THE APPLICANT
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perties to posts the

Avplication for interim relief

The huwble applicant stutes as undeyr j=-

That fur isaeono givas lo the wrlit Petition, 1t is
t penpLeiiudl}

i file Gouxt be pleas
cant an dntariy dohdanug pding the epposlte
retitioner fu the Lower Lelection

v e
A8 £ v

ange wiik the oyder dated 10,5,1952,
o wid pasc

an ad=-interin ordur ilmmediately in

LUGIAOW
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L~ Gounsel
31,10, 88

For applicant/Petitioner
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That the petitioner was appointed as & Yootad
Asedstant dn the soule of He 260 - 480 uwnder
Upposite Party o 1 in the fostel Divieien Gonda
in tné 33&# 1964 J»ﬁnﬂ way 196ijund ¢ver since hie
appointuent , his work and conduct were satisfactory
without sny adverse gowwent , what re over from
gny guurter . The petitioner was coniirmed in the
gredo weeals 1.3,1964 ,
that the nexi womotion fLrom the post of Jostal
Asslotont 1g to the gradeod lower Seleotion Cudre
in the scale of Re 40%-640 , “he wnanner of

yromotion %o thig grade is on the basie of seniorw

ity oun fitness wnd the § prosotion iw by seniovity

T ———

fhat e petitioner apreared at the exaniration for
prouction to the Lower Sclection grode syminet

rd quota of vocanciva for 197900 held on 15th
Yebruary 1991 pnd woag décl«rué'ﬁaceoeuful vide
Fowluagter Generul U.P,0irles jucknow noRo noe Roett/
GmB0,/ e G0/ Pl 10 duted 15,10,81 and intisetion %o
this citect was given to the petiticner by Oppoeite

Pa¥ty 1o 4 under hiep wewo no B d £ 1,56/ i dated

@1,10,4L o & true copy of iiie mewo dated 21,10.81
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the superintendent of fost (ffices and not the
PelinGe
6o fhat the potitiouner had earlicr been werxved with
& charge shest by Upposite Marty Ho 4 wunder hio
MO 1O <~lﬁ;;v~!a"' dated the 21,12,78 , undor kix

Bule 16 of the CCS(OCA) Bwles 1965 , wrengly allog
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BB e ene TN APRE - SGg (NGALE S 3 (B ISERTLY ) R Gk & R
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; & "o
QILGX' Wil N §.% B (555501 \ QLSBY O Llefeile
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hed codtted fraud, so Eub Postmueter Delmaxr 1o
\"\)/J‘“/ ) i ; E i 3 :

the $ize of over ip 885000/~ odd and during the

period of stay of the petitionor am UeT. i, Helesar

£ : - 3 ¥ii o 2t " L e - o L, o WU o

from 1.7.76 to 27.11.76, this loss of over ie

.
8-""":« ¥ o sgdined o ey %6 R0/ s} vy ; Mhag? kv ki
5000/ was reduced to Es 36300/- only A trug eopy

e gheet is annexure 4 .

Te fhat the petitioner subilticd o represcniation

dated 21.3.1979% , sgalnet tae aforesaid chnrge -
ghect stating that he was not at all responsible
for the allcged lose and that he hed not boen
given reasonable opportunity by not providing
copien of stuteuents of all relevante witnessos

including Shri Rap Bhira] Pandeoy the then S.P.K,
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Feloosv. “met $ha metitionar vas guite innocent snd
dooonveld syspabhy sod jastive in straight way withow!
twimt;mg_tﬁu aatter. A true copy of the representate
jon dated 21,3.749 ie suoexurc e

. "hat the Opposite Paxrty No 4 without sppreciating

the petitioner's represcnlation anc without giving |
it due Cdﬁbigkfutiﬂu pesped blased and arbltrary
order vide his memo no ¥-15/76.77/2 dated the

> : 31.3,79 and ordered vecovery of a sum of Re 4752/-

recoversbie in 36 monthly instalmente of Rs 132/«
) ARy O Ky vnadisy Yoo+ TP Aevs wns
\ UuChlihuﬁﬁd vo the derertucct by the petitioner, The

Grauy . raooVel"§y Wah W o) R ¥ bi“ﬁﬁd G‘.‘:id. &rbi trku‘:""

Guny 01 WS 94 dutad 31e3.T79 18 annexuro-06,

o
£

Phat the vetitviousr boving Yeen wgorieved by the
aforeepdd order of recovery of Hm 47R2/. gubritted
an snveal dated 2045.T9 to the Directer Postal
services U, P, , Cast Iucknow, a true copy of which is
\ AR @AUTE J}.
10, 4hat imuvapgsllutm aathority, Orpposite Party Ko 3,
vaz under un obligation to follow the provisions of
clansess (a)(b) aod {¢) of wule 27(2) and to give
yoasons and dipeuss the evidence on record., lie had

& .Lk«uub i‘.ﬂtﬂ_‘;’ o daliburete woveul nerdt and &ﬁaud&‘ﬂ

et

Lt befoye posetvr wny order. But the Opposite Pariy
Ho 3 witheut disoupiing tiie ovidenoe on records and

e polnte rulwed in vhe vetivioner's appeal , arbie

T tRET mar® geunee 4 F 7 g K o ad " - W, . .
tracily ordered by Hls wewo detud cp.¥e8l for holde



11,

8N

- 6 %

ing ol enquiry under Hule 14 of CUS(0C4A) Rules 1965
and rouitied the ceve buck to the Opposite Party No
4 for denovu vraceeding from the stage of issue of
charga'wkmet under hule 14 of 0US{CCA) Rules 1965,
This was @ direction from the abpcllate authority

to the digeiplinary authority to chenge the charge
ghect from Rule 16 to hule 14 of CCS(CCA)iules 1965,

A
which under the hules be could not do, It was foxr

the digeiplinary authority, (prosite Purty No 4, %o
apply hic wind as to the gravity of the offence and
%o procecd or not to proceed under Rule 14 ﬁ;fié

( ibid) at his discretion. Phe appellate order
pasced by Brposite Party lo 3 1o net a apoéking
order unjust and wacalled, I is 1llegal arbitrary
gond weliclouu oo voild, $rus copy of the said
eppellate order dated 25,9,01 ie innexure -8,

fhat io compliance to the orders passed by the
Gpposite Yarty lio 3 departuental enquiries were
ordered %o be held Ly Uppowite Party No 4 vide hie
memo dated 22,3.83 and Shri O, R.Saxena, ASP(Baquiry)
I office of 0,0, U.P.Circle luckuow was mppointed
as Inquiry Officer by his letter dated 19.4.83. In

the circusstences the disciplinary authority viz

Opposite Party 4 was not free to use his disoretion

Yhat the ¥irev date od snouiry wos fixed on 6,10,

O3y when the petitioner challenged the validity of




=

14.

15

il

Jharge shest ood dhe enyuiry by his roprescutation
0’

datod $.10.83, w copy o wivek ig m:wxura)& s The
gbjectiva of the potitioner was twned down with
out spelling out any reason and further dates of
enguiry were fixed for inspection of documents,
thch gontinued up to 23,8.,1984, but the insrection
of documcnte could not be aomplétcd in absence of
severul documents which were not produced befors
the Inguiry Ofticer, A true copy of the dally order
ghect deted 23.8,84 written Ly the lnquiry Ofiicer

ie snnexure 13.

vhat no date ol eaguiry wae Tixed forx d?ong tine
ultver 23.4. i, Sio post of J“‘L‘Zali) il "&/{3 Fo iy Gy

U, P.Cirele fnciney was subseguently abollished and
Shri C.He Saxena Uppowite Party Yo Y trunsferred to
another vost as Autes jlucknow %est sub 'm lucknow,
phyd U, HeBaxena having ruligquiah@d the poet of
Asp(mng)II ©/6 P.1.G, U,?. Circle iucknow, by which
post he was sppointed Inquiry Officer, is not now
gompetent to hold further wayuiry.

That Shad C.le Sexonae 4408 lucknow West Bub Da,

Lucknow conducted enguiry without any authorisation

on 12,4,85 but no proceedings werg held as the

the proueeution, 1he potitioner is boing wnnecesoard

1y harasucds
et

e S

That tie petiticusr's prosotion to the 1,5,8. grade

has been pencing eince Uct 1981 and the grder aof

2N




wAB /i%;;

of prowction dated 10,95.87 which still stands has

not boeu given efieot, through more than 3 yeurs
have puwsed.the petitioncr passed the departmental
granination for prowotion against 4rd quota and
Was duly éppered b& thﬂ‘ﬁ;P.Ca for his promotion
and hig prowotion has becn ualiclously end arbitraxe
ily held up; cunging him fingneiel loss and also
mental worriews which eannot be coumpensated interms
> of mouey.
16, That the w;titiﬁmhr nreferved w represantation for
hie prosoticn tu ke uvireotor Postal Services(ly)
0/0 the T i, G. .0 :ircla Lucknow on 4,0.84, but
neithor aay‘:wply to th&n representation was given
to the petdtioncer, despite resinder nox he was
:ali§Vw& of his prosenv vost and posted in the
Lefat, grade at Valvebad se alrealy ordered by meusn
duted 10,5.52 (inpexure 2) o 4 true copy of the

representation dated 4.8,84 is anmexure - 14,

3

17. That the petitioner subaltved a representation
dated 21.5.8% to the Opposite Party Ne 2 for big
proioticon and allowance of his pay ailowances and

other benefite of the L0 grade from 10.5,82 , the

N

\ - date of his picuwotion, which 8til) stends but ho
-~\~“\F\\N\\\_4!ctlen eppears 1o have becu teken by him and no

r.ply'hﬁﬁ\bnen given % the petitioner., A true
copy of the representation is Annexure 13,

l 18, Yhat there ave clewr provisions with rempect to




&
o
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T S
PEOLOG L Gu puadiig devartuantel woaquarye 1t is the
eptlon of the depurteental proxotion conmitted %o
prowote or wot o promote such a person or defexr the
coneiderution for a later dute for reusona of pend~

eney ol procesdings o Yhere is aleo a provieiea for
revievw of capes of cundidetes whose natce wWere
daferred by tﬁo b, P, 0y carlicr , lone of theae
provisions have beon followed in the case of
petitioner just to cause herascment %énfinnncinl
losoe « ihe vetitioner be dcemed to heve been promoted

e A g ‘
gd Wetefe 10,502 the dute of other 9f the prouotion

and entitled to skl elaimw iavliudiug ewolumentis and
previledyes OF wue posv 0f i, o, U, wuleh have been w
wrongzly denied te him
“bat the appellate authority did not exercise his
powers in gonsonanoe with the existing yules, @kelc
&
had tLe power to elliow or reject the apveaul, to very
tﬁe punishment or to remend the proceedings for
enquiry a fxeshj where delinguent mublie aervﬁnt
relsos & grivance that the enquiry wae not properdy
gonnducted., He could not dswuc direction to imoue
g churge sheet under hule 14 lustend of 16{ibid),.
That the dlsaue of o charge shect for a major puni she
ment arder wullilying the ecurlior proceedings ie
preJudicial to the luterest of the petitdonsy for

-
itioner for the guthorities

. 5 o 49
are uoling with a pre conceived motion ialyuoh
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aE vhuy Save teoonay dueddod to impose major penaltiy

§
b

belore swbarking upon o dersrtmental enaguiry. The
appellate awthority had the power wo enhance the

puniuluent by leouing a show cause notice afresh

himself uftar.yam:ing & revsoned orders The appellate
autiiority pua acted in @ projudicial manner is ae
wach we he has frawed o wind without expressing

it on the proceeding and finding of the disciplinary

authoritye

-

21, ‘hat the provisicne contuined in Kule 14 and 16 of

) the ces({CcoA) wules 1965 are srbltrary and enable the

diweiplinary suthsrity to discriminute betweon enplcp—-
yee and euployee eimilaxly eituated wnd ure in oone
traventicu of provisiouns of ﬁrﬁiel« 14 of the conaltl-
tution. Both these provisions talisu wgether gonfer
the power on the disciplinary authoxity to lmpose
nwjor and winor penalty pyior to holding of ’my

gnquiry » which io against all caunous of e‘quuy

juetice snd fairplay.

22, That ouce the dppullate authority had declared his
mind to impose u major peralty which ig clearly
1ndicate§ in his ordepy, the disciplinary suthority
will huave mo option to but to impose the major
penalty on ine vetitioner wt hie dictate and the
proposed saguivy under fuie L4 would only be a pret-
ext to punish the setitiongr, The petitioner hém
alrewdy undergone the hugards of departuwental

encwiry frow 1978 to the precent dates The long




- A=z x %
pericd tne petitiocuer bag rewained dicturbed mentall)
y &ud physleally does et Justify o fresh enquiry
which huﬁ.alrcuﬁy been pturted without any rhyme or
reagon ivomw 1983 end without weking any headway
gofur. The pe&it;onar'hus ﬁaun denied his promotion
on aocount of these departuenisl enquiries though
Ba he passed the vrescribed exsuination and wae
approved by the D, V.0,

23. ‘that the promotion of the petitioner was due in 1982
when no procecdinge weye pending ageinsd hin and a
promgtion order was actuslly passed on 10,5.82. The
charge sueet giving rise to the prosent proceeding
was iscucd to the petitioner in sareh 83, much after
the prowotion ;;x'acsr had bemn passed, The petitioncr
could not wvail oi the said promotioca as he was no%y
relieved , with the ropult bhat the petitioner is
gutfering g ropurying loes of over Re 200/Per month
wnd kig juniors are befoming senior which would deny
Qt&g gctitioncr fupther promotigna and the futﬁre of

the petitioner hLas beun marred.

24, “That the petitioner has no other rewedy except to
file this petition on the following amongst othexj=

Groundse

() Sleouuse the entire disciplinary proceeding against
the petitioner iuw waliclous, wi-uuthorised, illegal
and veid,

(b) Because the petitioner wa: promoted to the poat of

Le et cudre noanlusd § d guots sfter passing the

R Ty A




(¢)

(d)

()

(£)

(&)

(n)

(i)

(3)

» 4;'( : » o K/
Y
prescrived test and havier Begn aprroved by the
P e ve

Besguge the order of promotion duted 10.5,1982 atill
gubsists end the promotion has been with held
arbitrarily and 111@gélly;.

tecuuse the petitioner has a legal claim to he
gppointed in ike TeBsGa grade wooefe 10,5,1982 and
paywent of sclary and other benefita in the said
grade Irom the wude dute.

beeause the Urpasite Party Yo 4 aud 3 have acted
11legally pelicioualy asd avbitrarily in pussing
orders ugainst the potitioner .

Because the petitioner lv nov ab all liable for the

loswes Caused to tho departwent priox to his pusiing
2o S.0.k, Beleer Distt Gonda ,

Hecouge the appellate asuthority Opposite Party No 3

fuiled to pase eny reasoned, speuking and judicious
ofdar.

Beeausge the direction given by the appellate #uthonu
ity , Upposite Purty No 3, to ihe d¢iseiplinary
wathority gpposite Party Ko 4, Loz changing the
charge sheet frow fule 16 1o 14 is arbitrary and
{llegale l
beguuse the opposite partics have failed to take |
due notice of the represeatations submitted by the

petitioner «

éecauﬁa the wotion of the Hoposite pavrties is



- - 1) = %/f

.f’ perverne, cunirary to luw and faot and it cannot be
sguastain G,

(k) Jecauce the ¥pposite Party'ﬁo 3 could not iesue any
divective to Gpposite Party Vo 4 in matter of dis-
eiplinary proceedings ¥o be taken againet the
petitioner under jule 14 or 16 of the COS(CCA) Rules
1965, : iy

(1) lHecsuge the Ypposite Party o 4 could not issue two
separtite charge sheets on the same subject one under
Kale 14 and other vnder rule 16 of the CCB(CCA)1965,

{m) beceuse the vorosite partly 2o 5 could not held
gatuiry after havisg relinguighed the office of
ABPos « ( Bmy ) 11 /0 ), U.G's offlece Lucknow by

which vost Le was sppointed ug inguiry officer,

It 1z , therciore , wost ree evtfully prayed that
the ordors dated 31,3.79 end 29,9.81 (Annexures 6 and 8)

aic. We ecatirve depurtzestal jrovcedings based on the ordex

dated 25.9.81 (aonnesure U ) be guached by means of a writ
in tew pature of Certiorerl svd u weit in the nature of

gunderue be dveued commanding the oprosite partles to pioe

upke the petitioner with eileet frow 10,5,82 to the i,5.G.

cadre and %o pay hies 2ll swlumente ineluding arvears of

pay and benefits of the said post from date of 10.5,62

\

W ‘ dw \ : 3
and aecle-smietive wooh . opiar o direstion Asemed

just and proper in the circumstoncew of the case and

this netitiaﬁ be wllowed with coet,

Lucknow RN e B o
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I PHE i-sw":ﬁil B oalGl COURT OF wuicmvu}.t,w ALLAHADAD ,')}0

(LUGLHCH BidIGH ) , LUGKNOM k)
Wi PETITION Ko, - QF 1988
}9.H.Tiwa:i . P Petitioner
Versug
Union of India & Uthors »» Opposite Parties

annexure No-l
INOTAN POSTS AND PRLEGRAPHS DRPARTMENT
ORXICE ©F THE CURDD,OF POST OPPICNS GONDA DIVISICN
G’\.’N E)‘;."?? 1901’

Kewo o bLwd/iuG/ xam, dated at Gonda the 21,10,81

48 o resuli of lower sclection grade examination
1/3rd rqota of vacancies foxr 1979-80 held on 15th
¥cbruary,1981. The following cendidates of this Divieion
have becn declared successful vide Fost laster General
UP Cirole iucknow memo No Rectt/G,85/79-80/2¢h 11 dated
15,10,861,

*Ucneral Line'

5l. Bo., FolllNo, Mame & Desigonation

1e 513 S/erd PJH.Tiward Postel Signallerr Bus
Station Poet Office.
2 529 * Krighna Dayal Tiwari Sei Civil

iines Gonda.

3o 534 *  p.N.Pripathi O/4 D.0. Gonda,
4. 536 “  Deo Nath Tiward /A Gondg H,0.
' sccounts Line
L UP/2, 0,85, 7.3 4ee/G0/00 Srdlium Dass Yadav Offg,
‘ei s Le Bahyvaieh,
B g T g g g g
sd/ :
Supdt.of Post Ofilces,
Gondg Ndvision
Goada=- 271001,
Copy toi=-
1=5, The Official concerned,

11~13 . The Pl Gonda/Bahraioch/Balyampur alongwith spare
copies for :/look of the (fiieial

14, the LP0s Juhraich for information,¥he official
at seriel Yo % is working under him,
15, De U Fil0 Beé/ 186

16, DeQaFile I3/ icatt,




17.

1625
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I8 PHE WON'BLE HIGH COURD OF JUDIGATURE AT ALYAHMABAD , L
( LUCKNOW BMNGH ) , LUCENOW, (:ﬁg)

WRIP PRYITION NO, oF 1988,

Py ¢ @ ward *e Potitioney

Versus
Union of Indig & Othero ve OUpposdte Partics

anpexura Ko @

INDIAN PCETS AND TILEGRAPHS DRIPLENG
0/0 the Sr, Bupdb. of Post Cffices,
Yaieabad Division, i

? .
Memo No. B-17/Genl dated at Fulszube , the, 10.5}943/

-

In pursasance ot the P.M,G, .%J»{ Lucknow Feup
fige STA/LOw Ji”st/Lta’U/"l/.‘SI'd/? - dt, 5,5, _2 orderiny pro-

B bats <nd. mddedne->- 0F officinlg to Lﬁtzi'ca&m aculngt
1/3 Guo iy the fﬂWszﬁ' tx'eznafc-rg and .;)Ogtixgég are here
by ordered with imuediate &Q:ect,

1. Ghrdi Ram Achal Nisra Pedeillegy.gar to be officlote
ing 156G AuSti, skbarpur H.OQ., against the vacant
Poat. ]

2. Shad oW, Peward 2, a.CGonda 7avielon to Ve offictate

2 " ih o L L | N 4 o414 } {
¥ 1ng Lol Asstl, +uldalbad Meble
( N
x R ead " -
3o shrl Baboidn (SU)0AR, Gonda N¥islon to be officiat

1““ Lo pseti, fauy Ll

They should ole y witstind that this ypromotion
will not coufer onf ¢hem ay right for regular obserption
in the cadre to whila dhey heve boeon paonoted,

Orders %o llup the vacancies caused due to promo-
tion of the above mentioned officiale iw under issue
)i‘mpax?&aly .

Yhurgd report whould be submitted to sll concerned,

g | sa/
i ur. Supdt of Post Officen
FYalzebud Mdyision

Vopy lsoued toi-
1.3) The ofiicials,

4,6] tThe P¥ of the officials.




;37(
9\

| - 3 ™ ——
\ | bl \%)
7:9) The riis Falzebed/ikbarpur/Gonda, , —
10)%he GPU Botinager. He will plemse relieve the
ofileiul on office arrangouent,

11)The ©POw Gonda Tm, Ve will kindly releive inmedia
telye

12)the P.K.0,U.?.0ircle Luckuow 226001

13.,14) ¢O/C and Spare.
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IN THE HON'BLE HIGH 0oUge op JUDICATURE AT :1LAHABAD

{ LOOKROW BENGH ), LUORNOW

WRIT PETITION NO.  op y98% ;
P.H. Piwardi Versus U.0. 0.1, & Otr-. -
.« ’I“w X g - “’;
L S T RO 0 S --v'-vm le g ey S TPTEEP it W
| ’? 5, | .,
: 6y : It TN
habi (J t”“‘"*& PR e | i 'ﬁ‘m
i : 5 - R
i : i s
gt s s ’ o Al
el Lum.‘\» POSTY & ”brxm:wzls DEPARTMIZD i, R
‘; TH . » ‘ ‘ E: :
, e A
QFAICH OF M 3PDT, Or pPOST OTTIGIS GO'DA DIVISIoT “OrTA, ‘
Jémo o, W~1S/'/rs_?'(,/2 Datad at nonds the 21,1278 ‘;13*"‘"'

i

i L i 47(‘&'7":
' ghrd mram mth Tewirl desipnation ulor'k( offloe 1n which worting g;{
i)

Fua gtation is nemhy Informed that it 4a nronowd to take action against

e

h‘im under r{ula 18 of the 6ng(aooa) mele 1985,4 ntatemsnt ot" the Imsutations - )

T

S

' of midoonduot or uiatehavionr on which aotion 18 pronosed %‘ﬂa taken

- §8 mentloned above s am]osed. A ; : by ‘
4

- i | 1 i ; .’é' 4

2e §ri peras path pevapd 1s heroly pivan an onpartunity .o wake 388

such representation as he wiy wlah to wale agalrat this propodal.,
¥ f n

o s i e

14

S e

B P shrl paves vath movar{ fails 4o unbmif hip uproaantatiaﬂ wiildn g

10 Auys of the rweeipt of thin wome, 1t 411 he pmamd that he has not | it
z‘anrwunt&tlon to uske ahd prdord will Ve .‘Mhbﬁ to 1‘0 paawd ugulmi “
‘ ’ % u

shri parasnath 'rwnri martn. ‘ : s
s 2t ShEy 8 i |

: 7 o 85 B SRRES

g r.,_:- ‘5 i ‘IJ.A i ¢

€ 4, The veceint o> this wemo ahnuld bo agl » :ledm by ehri 'ng ! “‘

' Parag Yath vewari, L , ‘ g ' ! V%
( Py order and in the name of the president) .. Vil g A0
: BT ]

9"/ (111023310) sirmtun ‘ .
hune 7 eatgration of the fompetont authod,

\ . : . 1% e hE ; \ LI, I Lt 9;‘:" 4
fony toge LA i : 4 ' |
1, shel paras muth Touari elogk Pus station p,0 .flonda, b
2.8/% 47 the officla]. %5 | g
é."iﬂllﬁnLe Statoment #1la, 5



St(l{iil"‘a“nt A CTUDITANTONS (Y VTSAINAT A TSP IRAYTONR
ACATHST S'RT PARAG PATY TRUART ALEPY TG 4TATTAN b0, AOYMA,

J
¥ ¢

ghrd parag rath pewar! vorved as Polanr 90 Ao '
notad in the “ollowing kooounts - e PIRDR LD H et | |
L, Two dencalta for #8.1100/= datod 27,11.7% ard 1450/ datdd
£0.6.76 wora acoented and antsred in the Pass took of Palsar of a/e
Wo, BEGELL Ly grd R,n, Pandey but vere not accounted * v un thoas y
detos.The denosit datud £7,11475 way aceounted far by ari pandey x
gp* on 17,2.76 while the danosit datod 29.6.76 was acooumted Vi
for ty gri p,v, tewari the sucessnor of gri Parday on 2,8.76 after :
reglising the monay from srl y,p, pandsy nrivataly wvithout nrodiction 4
of [the rass took and denasit elin, gri P, Tewari vhile working : ":
AB | GPM on 2,8,76 also Pall:d to renort the mattor to the 9PNy nr‘r! th
wagarod to ettle tho dssue wrivately at his lewol concealing the
_ frand, ocase, o e '

t

pite
A

L
|
i

& A denosit of Fs. 1500/. mcoented by Srd p.p, pandey gpM pelsar !
on 17,5,76 wvas ontered in tho piss took of palsar gr &/0 ¥a, €075

ty hlm, The same was not accounted for on tha* date,Thoyeaftsy ;
thp danadtor withdrew Pa, 880’ on 24,6,70. ari Parday Ald not enter
the withdrawal in tho pass took on that Aate and also d4d not ' :
asgonnt for the samn ks the earlior donosalt of pe, 1500/« was not ‘taken 1
ssoonnt t111 then,Ms pald +he monay from his poeket to the denssitor,
grd; vandoy vas relleved aftor this stepo, The dopositor made Purther

vithirawal of 11,1000/« on 17.7,78 amd 50,4/ on 20,8.76,6n both the
oceaslons gri mun snjlian 9P fAlerk mooiwd the annlications for
vithirmwal and finding that the danosit of we.1500/- ammearing fn the
pass Took was mot aceannted far enlled grl w.n, pandey former aprt gri
rardey vald ths smountd of two withd: wals whiah wore handed owr to ths
denositor on the two dntes, tha withdrawsl forws wore kept by Grl nam
Gajtunn elork withiont asenanting for tho same or sntoring in the pasa
book . 1ha fast of won omdit of ps, 1500/« dsnositod n 17.5.76 was not
vanortad to the gpovs by ths g7 elerk qrl wam Sajlwan Mishra, After the

tidraval of w8, 400/u on ,0,78 the dsficli wis cowired and as snah
ha awount of donosit of ma, 150 /u vma taan into sceount by grd
© pem gajiwmn Mishra on 26,8,70 itaslf in tha nreviens. days acanunt
Cdated P7,P,78.The vithdpawalsn of 19,550/7<,10% /. apd ™, 40/ vore
than acconnted for on 28,1,70 50, 8,70 and $1.4,78 rosnantively and

s €ntries of the denoait of pa, 150N/~ ard thyes ithdravaly save
alio taen into Ascount by the g gri p,», Tewar!”ard entries ‘here
o of vere a'rnad me g An the Paag Pao' | ledper end {007, 'n lsence of
tha daoosit 81in and sdth menumilations In the dats stimn i ression
cogpninst those entries, The wvithdenuel »f na, $507. 18 affixwd with in
dlgtiret dnte 3tnmp dmpreie’on, Ap~inat.the sentries of withdravals of
Re /e and 400/« ths Ante atamp dmnressions are alanp kut the dates
theroin have Ymen nwrfipured in Ink from 26,6,76 t o £7,0,76 in tha Y
wgmnresslon aevinat the ants) af uithdrawal @ nf M. 1009/« and the date . i
rmndne unehanped ag 26.€.78 ardnat the entry of withrewal of Ry, gj"‘» e
a00/-,the firmt two withdmual forms wore wiated and the datos as :
20,0,78 and 80,0,70 yosnactively wore nut below the initial made in 1%
talen of comprlalon of Afrnatares of dencaitor,the withirawal form . W§
for kA, 400/« was howevar ~lven vith aoma dato which was overfigured . udg
as %1,9,76,thaa qrd p,r, Tevari allowsd aaconnting for Vaak dated ! g
transactiona withont dansait alls and with wani-niated date atamp wm ¥
imoroasion, '8 aAlso Failed to roort the matter to tha grore and
hn~bad. vy tha fraud cnoe, R ' ;

ot

5, Mo dasosits for no, 8000/« dated P2.4,78 ~nd ne," 1807 dated v
19,7,73 wore depanted @lrect ty 9rd Roh.Fandoy v ard ertrioa thargs? )
s meda By himAn Palaar spp,P, ™ 62008 but did not acenint 16V }‘:,’J
théss twn denorits ti11 his wifef fyon the nost of SpMf Palasy in-July | @
1970, The dapositor alag dacosited wa,p8N/- dn his a/fe on 26,8,76 ~nd \

Jr o oW

foont,: .




»

l

.‘.' concasling: %q fraud amd mt mnorting the: mnthar 19 'the ﬂpo's, ;‘

' gptelovi and 9l pin ) fevmrd:! @m rm'il.l'* 75‘w1t*mt the pnss: hglfoand
dsnoait, #)4p. ty octaintnr ~tho monay, ,"m"*ri; Mndoy. Thoy this ' n

L P 5]

th ¢ ““"«"" n# *-”“" i 7"*‘#\’?“"0 M’*‘*'l"*“"‘i ht qri Mm mimn mhm

® alar Planas 30 comda’ AN thy pan Coté ey
agasint Par thin ancunt AaLAb f 1 Makpe P2l e 4y

vAha sheTiad fuge r‘&vmité " : o
far U tharonttar obtnined, 8 8160 Prom and mme:mf‘:,:ﬁ ',’;:‘,f. .:?\:M; 'l:u;

: ugsmhted for the flrsd tyetdonosdtd: on 27,0 78, i then
3 1t e +1. L
m‘*tOQ‘C ﬂM darosit ﬂ‘”ut’w ‘”'h@!"’«'\fhﬁ‘ hﬂ ;O:ﬁc Hr\ta 'l an;-ymtmfk;:nv "“' ‘ﬁ-i
1 dnnndt bf 'o4,880/0 on 81878 witoh vas Anaanted by Mm on 96,8,76, srl

u‘t'

. R *fi&l’\“ H’ﬂhl‘ﬁ t(h?ﬂ hnq“wl llﬁ +ho f’rﬁ id ‘anto nm ”0*+]ﬂﬁ Lh" hﬂtter

wﬁt‘mt maling A venort ta dha qnaia. s pamen ' |
nath rewap £ S
worciey A kP Wﬂﬂmv 2R3 nnd H,5,73 mla0 hed- :: ;1:“}1)._, G Tk
goneealing the. f'rand" by tnkirwr Arto asemnt. a1l the thros tmnswll{im i

- an p:r‘&e 78 ‘and '80,0.76 without pac baok and doroait $1ps ond by ot A
Vo q

h’)f‘ ﬂ’ie ma+~tnr to tho s'pme.

* . ~"‘:“' ' 1 ,‘.' . P '_ 3 . X h
" i ! “ Y t

i. h ‘M dgmwitn “nr ne. Mo/* dﬂtad PR, 76 nn4 e 2100 dww? '14 .
va’ awontad direct by grd n,h, Jindey gpM Peloar and +h£ encrios a
‘of \ere made ty him in Folsar serm: M0, BB7849 but haddd mt
kacou for t411 his mg)iof £rom the most of il Pelonr,thapa two =
laposlts ware. taken into deoount by Srirmm 9al’mn npa And cppe e b N,
‘I‘Omﬂ on ¢, 8,78 and 1.8,76 rﬂﬂnbctiwlj by obtﬂ'mim “thes amonnt . fyeon ’
Bl r,n, Pandey without tho nasa book amd denoglit s)ing’ thorabe..ion poh S
it

!

', AREN Wil i
ﬁa o dws{ts on nu.t’mﬁ dited. % L. 78. ard o, 1055 /m datnd i
£, G..B worg: dacepted diract by fhn o Polgag ard wyn, randey n,M Hm
'ontrim thareof yere cmnlafrd\eb him, ini the Pelaar qprp, o 86?'608
‘on the’ Adame dntas, rhe dannsit. qf‘ ne, 170t3/-. r‘nfnrl 4, 11,75 W, i
Acoduntod tor by o Pandey‘ W'on 3 R B 7, mtm ‘het d1d! not. -\ooount Por: !
the ‘second. demit,,dafod 27.6.7& ¢1‘11 in' reldef From the nost of =
lz‘ﬂ’mI’elmu'.'}‘hi:a Aanpint, was,, takaﬁ 1nto*r cmht. @:y el wam, cajdwantdshm

aled
the frand and sattled the 'umo ,in Anm.thhorisad mnmr and. aluo i
h\iltd to resort tho matter to thv 190'19. i S ]

.'l'
‘h AR I i &

hs ¥ Lok i
_‘,,- ;._s

u. o aonoam m X8 2000/, dmd 31,1, ‘78 Ft m, mnc/.. ama, i
14.2.78 wore, aoco tad “hyl ari, R»Mamwe q’m nnd entriha thornot wora |

' wmade in “the pau k" of 'r/glaqr “3’" o %o, BAEE07, kv im ks 44 not

. and uccnun;m“ [“or ithe Burio, onmm‘mu mﬂw, gm?& rwpeotstva

; rummts t]')]' hidy ijqf‘ “ Pon, the noat of s {m!s, u_;?. 0 nY"xf)")tu were

take'into moconnt £11% the, dete of ,hm vellaf fyom, ‘ahe. poat of . SPM. Lk
Mlsar.'('ho ,d&nositm' Also dameiwd ey 800/« i his a“ocrmnt’ *on 20.‘0 'm
' #:4 the entries of ithig dapoa;!t ere com]'aﬁbdn’tm sPivRam qa@.\nn nlork :
‘on thateday. 1n the, pase: ook (Hak he; aw m itare 3t into: account on . -0\
. that «d&tn tmaing tkat ﬂirliﬂ "3' tug gborm,btumenuntad "fom
by sri| pardey the Former M, ;om&m the Aount From o i

;i

Ly drl RenSujivan ¥ishow ohi £0,9,78%thas Hoi hushed up ‘the frexiby Ll
satting the issue at his own levoldn an hm&thumdd wnannor, ook flnto -

‘thepenltar accounted for” the deposit of NS 800/ bn 18,1078, mnm “
¥ lhﬂzam without the sy book 4

‘account, the deposits ‘dated 33,1476, krd! 4
and denoait; sldp, gri. pbw.r"m nrd, Whdle; ; af opl Pelaar S0,
" during the' month ot,:,sbntn 1976 heeomoiinted back dated thres. trunsesticnglt
without pads book and em d,i,ti;saimnnd cpmoalwd the freud.gri Mo N
Teward, while voriing, pigheicline , w'm a0 mm» -

ranort thm Mttar to tha 9?0' 5 |

2y ,n:m fanéey Mfmoem“ dimt .tha‘ dama‘lm f‘of T 3000/ m "
n 29,5 75. Be 1365-0n 29,6,76 ns.llOS/-on §: M 7.?5 T, 1000/ on 27 8,75

: m d RS, 500/~ on 13,0,75 and cwgn’le'ted entriss on those drtas in Pel'mr

5P pass, boolk My 86‘1111. but, 414 ot mecounted for tha smonnts .on the j !

fim‘as Tho same vero telen into ‘Acemint Ly him on 27,5.75,9.7, 7‘3!'1“.-.75

£7.10,75 nnd 28,10,75 resvectively.'ie alsn ncoented de: mﬂita Loy T .

K000/~ on 8,3, 76 and T8 4000/ on 4,4,76 dirept end Mmr\'!ﬁhd aptrlod
theraof 1n Tolear 57 a5 Took Mo B6A111 but did not °c:">umt for the




en e

i dBeounted féy by 8ri nam galivan mis . 2 o

EP on 14,9,7% and 15,9.76 you ‘ecﬁv:;; ﬂtgc{;; (t;:f,pllw):til lmo\'( e
; d:ncatt 81in by abteining ths AMOIRTLE fpom apd Pnﬁdqw .qr{'g NJT'..
while working a8 qmi relrap on 14,9,76 and 15,9,74 fvh.m'mnor;nl' ?Y‘wl
freud by settine tho issue a+ hia 1ovel in ay unanth. SR

: arls Py ok
.Anto mocount the amsunts vithout the pnss baot nnd 21 manner takiny |

lfailed to re 0¥t the mattor to the SPOYY Conda, Pl taclo alay

.‘ y ;
B deposit of va.1000/- was accentod Afract by ~hpd !
n, ‘ act by 7 D, P !
&M Palsar bn R2.,5.76,0ntries’ thargnt vore cmnnToZod .{n 3'.‘0.p;::;ir;y
‘9P nags book M rEB239 Er him but the omoant vas not aseniunted fop
vby him til. his relief from the 05t of SPM Pelaar, Thia rmount v
1 Yakert into’ aegount by ori Ram snjivan p olone A srl o, N, mavart
. S Pelaar on 2,9,76 withoutths nass book and dengsit Min’, srt pon,
, Teaarl while working as sp,v pelsar on 2,9,78 thua huohed up thefmyd M
“And seti’ed tha 1ssns nrivately in an nnanthoriseqd mannor. Ys alao
Yalled to roport the mattor to the spore ronda,

-~

z!. A dencsit of 8. 2000/ w vas accooted diract bty sri p.n. pandov
. on 25,76 ,antrier thereof wers ecomnleted ty him in the Pelsar 5p paags
- book 1o 868871 But didenot take the amount Into acenunt t111 hi-
relief from the p ot of opv rolsar 50.mhis amount wns taen into
acco'nt by orl Ram sajiwan #ishra gp clerk and ort P.N, ™uarism,
Pelsar on 19,7.76 withont the nasg taok and demosit sliv.ard p o,
Tevarl whils workir: a8 g™ relaar 50 on 19,7.76 thus hushed up the
fraud and ssttled the issus orivately in amnnuthoriscd manner, He
#lsg f‘aileﬁ, to report the matter to the hizhor authorities,
ol Wi

on 21,5.76 and comrloted the entrics thorest in relaar o mag, bask
B67265 on that date tut &34 L0 ta%s inte aceont 1111 hla relief

rom the nost of ST Melsar ¢o,1%is amsunt wns taen into agoemt by
gri ®am Sajlivan Mislea gv elerk ~wl qrl p¥, Younri = reldar an 0,11,
76 without the pass baok and derosit alip,grl o v mounrt (hiie ymvcinp
&3 SPV Pelsar on 20, 11,76 thua hushod un the Crand ard cattled he

#38ue nrivately in an unanthorised marner.ve also failed to roport

the matter to the hirher authorities,

|
ﬂ
!
|

b : ! ' :

10, sri b, pardey s Pelsar acconted direct the donanit of Rﬂ.?’%ﬂx‘y/..;
f
4
!

T G

11, memosits ware accented direct tr gri ».n,pandey opr palsar for {
nge 3000/~ on 20,6,7F and p3, 5350/ on %1,8,7% ~nl the ontrics thoree |
of wero comlered in the "els:r g¢ nnaa took »a RGE72 by him tat the | ’
amourts wers not aecountod for til) his reli~f “rom the » ost of ‘.s'm j ‘
rolsar €. Mis wvas detscted ty srl ®am soifvan tithra savipgs Pank 4 |
clexk 33 arl p,*, -Tewarl sp¥ vhen tho decaaftor atiended the p,o, rnif .
15,7,76 for withdmaual € 13,1000/ sineo the twn donosits wore i il
“not secaunted forj tha withdraval vos allowed nnd money prid to the
¥ danositor tut was teen Intd nceonrt 261 on 19,8,77 when the amount
oj"two‘ denosits wera obtained “ror i panfey and tilkan into aroount
“an 18,9,7 ydthodd the #nss Fan allowad »nd amount »miz £ .t‘.hv 44
“depositor on 20,776 bat the same wag ascointed for an 20,770
muirther orfd pore w.thdrewnl wag lowed on 5,7,76 Int e ‘am‘."v‘mtad
. for on 21.6.%.'[huu the donoditor was allovmd t Fres wit irawe e .
Tbut the samn vere ecominted f88r for orly atter retting the o
defrauded tuo doposits eceonnted for, therety fully rccomodating,
“vthe misdeeds of Sri PJfe Priov 4o aonsedd tho Cvands,gri o N, Tevari mik
Jwhide wortdng & S "alaar on tha abave dntes 3o "iled to renart ‘
iy tha matter to tho hipksr autharities, ‘ e
4 ' i . ‘ {nont Tnaad)

B

saalt

MR L




.:mﬁ ouwtpleted by hiw in pelsar g8 08 took o 855188 hlt ‘the amn mth

‘18, A denosit of ps,1500/- entered tr ori R.h.PAnday 5PM in the

- on that date. sri panday was thereaftey ralieved from the post of

‘entry in the lodper,It was done so tnrcanse earlior denosit of rs,1600/-

. was snhaequently acconr+tad *or on 51.7,76 bty S11 ram gajivan 5P elerk

A el DA R T i s R :-,;‘f?." B
45, N dan-siu .4.02‘0 scco;t‘d. ddront \# sl lb ﬂtvﬂa SR
.301‘ Pso 1’63 )] 25 !.1..” G.'ﬂ m. ww wOn gs.s ge ."tri:' "Ot % .

re not Acgounted for by him on tha sald dntes,the depdsit Aated. s
©5,11,75 uns taken into acoount cy Sri pandey on 1B,2.76 4hile h: did wa
tot nocount for at a1l thq denos’t dnted 25.7,76 t111 his rellef from !
the dost of gpM Pelaar §0,This amount was taen into asesurt o ¢ '
19,10,76 by grl p,N, 7eward sp vithout the nass bast and deposit
slip.resi( s8 the atave transaction there are two ithdrwals. af po
1000/« on 20,2.76 amd 1800/-om 20,10,76, Anverantly +ha dosonit
dated 25,11.75 wea talen into aceoint an 1R,2.76 ta anesrmadate
the Withdrawal dated 20.2,76 and the dovosit dated’ 25.6.76 wan
accounted for on 19,10,7C to ncaomndnte the withdrawals dated 20.10,7 w;:
thus grl p,w, mewar! whils wor':ing ‘s SpM Rolsar on 10,10,76 '
aocounted for the dep.3it dated 25,8,70 witknut the nrodustisn of
pass book and deposit miip by obte inin(r tha amonnt from sri 7,n,
prhdey ard goncealed the fraud, ¥e also failed to remort the mnher
1P the higher authycities, g
Lt
telsar sp pass took ‘o 86858 on 18, 6,76 was' not taen into arcount

SIM Palsar 80.7his amount was aceonnted for on 10,7.76 thout
produstion of the pass book and devosit alip by i pam oniiwan
pishre &9 glork 4n the Mat of transactlon amd by gri p,N. Teward
spM in tue long vook, ori p, N, Tewari also s1oned s SPM ezainst
the entry in tbe repister, ;

A deno?it of n9,900/= enterad in the pass toox of abave account M
by grl pam gajiwan ¥ishre 9» clerk on 15,7,76 ~nd wmg glgnad by gri
P.¥, Tewar] as gp¥,The amount was not terpn ints 9P ledrer,L.0.7T.
and hur aconints bty the SP clerk and was not incornoretad 1.n the Inng
Foo'c by ari p,N, Tewarl SPM who alaso si~ned the nass book without

dated 18.F,75 wag not accounted for ti11l then, The devosit of Rs,900/w

and gri PV, Teward cpM withont nrofustion of nass book,Thus telh the i'
offiocirls have fully ascommodatad the misdeeds of Rs,R.N.Pandey :
to concenl the frauds and scttled'tho {ssne at his lewel in an

‘unauthorised manner.ori p,", Tewari nlso failed to re')ort the metter
to the higher anthorities,

Yad the official wor-ed acenrdire to mles and rernlations

& as orescrited by the denartment,the fraud could have teen R ke

detected during the month of July 1976 and the nction would hawe | 3

- teen taken to pet the nemmanent loss in the case, amounting fo F8. = {

% 86500/~ in the following: aecounts recovercd and the dapartmontw .
G savad from such heavy loss, : ]
‘%&Lf’ib{ Lccouﬁf Yo. ; Wount  pate of dencsit In the pass pook. o
F o R et ___+_and misappronriatlion, ) Y
3 B’S‘a‘egf e 0000 - " v . PBeBelD ‘
e 808695 - f.FY 1000,C0 , £5,8,75
tj;. 668654 | - 10000.00 S . P 8 s .
g, W 868145 800,00 - 11,12,75 - 5
Byl A+ 116174 5000,00 - 21,2,76 SRR -
s 7 Y—‘ $608 - 4n00,00 _ Bs1,76
.4 7 e 2000,00 . _ 205,76
gt - 889477 ¢ 000,00 2,2,76 and s.ﬁ.'rs ThA
Qe+ [ BATEDL ( ,‘ f Pt - . :
| e ' $5.0,00 : :
& P——— —M"""
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« "ailuro to mat

ey

;5:0 5| :
e to irr-wonor ubr':i-'-g. of" sri P.- M, Tewari as 5.P

Anount of - 1oss romaireg unad Justed, Thus the novt

M, Pelsar g0 the
of RS,%8300/ An this engg,

. W48 put to & oss

. , Paras Nath peygey 18 respopsibye
Fay ti'xe'f‘louinp' lapaes ocn his part, e
L Tor taking int, Ascount tho atovs potgd amdunt in tSnect iy
accounts without the base books aid dunpgly 8lipy Wringiae
rule 424 of pog }4an." Vol, VT parg 1.
! 2

* PMlure to obagryg the provisions &3 rogud red uagar pule
04(4) of pag Man.vol, vr papt yy, f

bo matter to ¢hy Wpdt, of Post oPPiags
"onda pp, tnrrin{v.ing Mg 171 of PR Ve, Yol.y, i
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Mlag 1864,
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IN PHE HONYELE HIOH COURT OF JUDICATURE AT ALI%&‘“
( LUCKNOW BIHCGH ) LUOKNOW, Qb}/\ %{

% % WRTP PUPTPICN %O, OF 1985
Pl Tiward .o Petitioner
.‘ Vedgus
tidow oi Indig & Others +» Upposlte Farties
Apingrurg g - §
0,
Yoo Sapdt. of Yosy Uflicae,
Jondu Mvieion,
sir,
With reference to your mcme no.¥15/76/77/2 Dated
} . 21012, 780 4 have the honour to submit the following forx
your Honour's favoursble sonsideration smd symphthetie
' orders, o
1. I teve been dofinitely handicapped in submiesion of

ny deforoe duc to non-cupply of matrial doouments vig
coples of %bk the stt. of Shrd Yam Sajiwen Mierm $.85.0le
k , oopies of Stt, of Shri Rax Dhira) Pande copies of
“tt. of rogspective dopositors & cuples of inptructions
vireulated for introduetion of pay im slip in a.n,xngtmi
counter. ihese copiee were relevent & nesessary for
defending nyself ws they direotly or indireotly find
rigee in the gttt o allegatlone & charges., The namee of
shri Bae Sajiwas o030 O Jand Rew Dhirsd Pande Ex-37H the
deposiinrs src montiones in sach para of the Stt, of
/ sllegations , The puy in slip forms tae basie of the

chargs No. 1 « It ig thus beyond fmots that the ocoples,

i f It 48 thue ciesr that Y bave been denled opportunity to
defend ayeell adeduately,

2, 1 huave worked us BPW Eolsar w.cefe 14776 to 27.11.%
76 cnly. The fraud cases relulte long before te this date,
o fraud or lesn occurred éuring my tenure me SPX Belsar,
it ehould have been mppreciated thut ® lwci amount of

traud wae recovered directly 4y indivectly during my

period, Instead of aporeciation I have been awarded throe
ugh thieg charge shset. A suunary of ancunts made good

PP Y -

ig farnished below,,,ie a
BeBa A/U 066611 1100 /o
450/~
BEOTS 3500 o
QALY 6000/~

4

3

‘_ o




;?” . @%

160 /=

$50/-

867645 260,/
867305 - 1700/
1255/ -

Sooel7 00U /-

3000 /e
400/
wo il 3000 /-
1365/
405/ |
1600/~
i 200/
868239 1000 /-
868871 2000/~
BeT&65 3300/~
36672 3000 Jem
5350/
UG 5138 1763~
1500/~
Boe¥ul 1600 /-
QGO A
Lo hde wey o ous ol o suviS/- was recovered or
wde geod elge tue less would have amounted %o Rs, 48838/,
36300/e and 05198/ & dous not eloim veward . It was
part of mwmdudy to LML LNG LoV, loss whileh was done
without any ulterior motive, Uhe gquestiom of helping the
ucyused does not ariee at all., e per your stt, of elleg-
allons bue a6l unrcooversd lome cokes to 28y 36300/ The

departuent say extdnd all help and eoopration to the
acouaed to make good the Govi.lesa,

wega nay not be hru&hw aeide by texrming it irrele-
vant to the charges ws 1V relutes to the facts, I can not
be held responsible in any wuy dor helplng in the comuitt
ad ol Truud sné aie epprocvetion on the sther hand pll
UL Gwi b wdioged s thet 1 wae inetrumental in saving
ie Uovi, drom & huge wiouwnt of dosre 1 feel thig is
nevar gn oltenee forsd frathlul Gové. dmployee,




g ) K
: g, The ¥raud snd miseppropriation was long before I took
“ Over we SPu Delsar seversl superior Officers visited and
Ingpected the office who failed to detect it,%he culprit
hue been eaught gnd all responsibilities rest with him,

The lews & rules sre mesnt for honest officiale , It
woikld be unjust Yo drew for fetched conclusiong to o tan g
le inngeent poor ecuployecs who are smincaely working umder '
peculier circunstanscs in the Peptt in my wind hus collsct
ive responeibilites wod to shift 44 on a partioular af el
el iu this porthenlar special unigue type of fyaud would
be totally wnjustend harsh,

Je it ds W ke mentioned that there has been no fraud

or loss during wy period as 871 Delser which I attribute

to wy sincerityl devotion te duty being inherent part of
}‘ my logibinmgte duty & Zrosex working,

4¢ The charges levelled agauinet me are dealt with ae
P under e

Cherge Ko, 1 In thie councotion I have to refer %o yara 1
of thie defence & item & aof my request Dty 30.12.78 for
copies of insiruotions and doswsente which have been deni-
ed to me Vide your letter ¥ 15/76/77/2 Dt 9.1.79: 1 feel
thet Inetondk counter wes introduced at Bolear 30 and

the 58 clexk acted ageordinglys Tho pay in elips were not
eupplied %111 them and he acted en the previous procedure
of 8.5, Acknovwledgement without sny challensrs or error
book extract Irem the ¥.0, In this way no irregularity
appears to have beg en counitted by ne .

/ Ghorge Yo 2,1~ The matier was not brwsht %o my notice by

the wui U0 o wihom the duties of ©.Bank ware delegated,The
N gounter transsction were performed by the 5B €0 anp such
the SPi did not coms in any way so for deposite were con-
cerned under Instent countor working. The rule therefore
ie dnapplicable to me, liad it been brought %o my Mﬂoo
a8 per rule- 1 would have reported it to the §Pos,

Fow cases cade to my notige ae 4,7.M, in which the
accused Thri Rem Bhire] Pande managed to make payments o
the dopositor snd wade &008 the Goviloss, Hince the amount
of loss was made good dmm to the satisfuotion of the
‘depoud tor vi thout any compliant ; conld not roport the
facte to the Supdt as required under the rales, Thip was
done in good falth withont my 111 motive of gain or
other-wise, Mo intention of helping ithe secoused was there,
it wos For the bonefit of the patlia and the Govt to make

good the lose to the depth, In henvy vwork s erroy of




%)
: W
Judgment I do adwit that the case oould not be reporbed to
the B\l}:‘df.

in this context J would like to state that thip wote
ion in my paxt did not contribute in concealment of frand
Yhe fraud end mis-sppropriation had already been comni tted|
}t ves detected during wy time, I worked hardly for 5 mont
ks , The frand ecase to light during sy time,The time lag
in such cuses does not count at all. After the case cane
to light durdng wy tiue no positive restlts could be achi-
ved from &uw accuged by the depit,

fhe oaly aetion tuken so for are pome voluntary oreds
i1to oxr payuente in ghape of settlement of depositors depo-
glte, Thus the non obpervuace of this xule has not frust-
vated enguiyies or hue furtier added to the committal of
fraud, ALl operationy by the weccused weare sompleted, It
wias only postmorien of the cage. &y action has not put
tho Gové to loss, The loss wus Wlready there, The esxlier
doteetion would have yie¢lded no tangible results, |

1% hae nov becn menticmed in the chargesheet that
e85 to how uy working sgeinst the rules und rmlaw.on- mr
put the Govt to the loss of Re. 36300/~ , ihe acoused had
wlready couumdbted the fraud, Luring wy period a huge BROw
unt was Lade good luue redusing the total loss %o a oonfo
rtuble position elee it was to the time of above 861968/ ‘;
and more, After detection of the ocase the efforts of the
deptt, to adjust the loes have not been mentioned. FNo wayn
@ and means have been mentioned whioch were to be adopted
by me to adjust the loss. The vase eame to the notice of
the Supdt and result rewgined as it was before this motion
go for Govt lose is concermed . The chargee of para 1ith |
vegarding wy signature in the pass book 58 m/o No 866883 |
in respeot of deposit Ra 900/~ on 18,7.76 ie not lisdble
pgaingt we begause I have nover vigned in the said pace
book on that date whioh ie alveady wentioned in my statew
went dated 31.12,76, '

gngﬁggﬂ 4t is the outecome of the above these

charges. A very general and sterotyped one., I have labou.
red hard despite heavy worik., The strength of the office
has been increased to 2 clerks now due to volume of work,

in wy tiwe only one clerk was there who was mostly on
dﬂput‘tionc

the wotual eccused hes been apprehanded, The Deptt,
by way of Justice should not punieh innocent employees
who heve not in any way embesuled the amount., The sgcused
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may be tuckled under the rules to made good the amount :
instend of puniehing the innocent employees in thie Mu

CRLEC,

I feel 1 have comndttud no offence nor do I have
comad tted fraud., T am quite innocent in this case, The
gharges have been replied in etreight may without m-m"
thew, | ARl _, e

 Hope due cure and Justice will de glven to me bafore
suy adverse orders are pasped ageinet re, b

I pray for an slaborate discussion parawise in ny
gase iz your decision ingted of a wweeping Judguent for my
goasolation, :

‘Hope for a falr and fuvourable de¢ision for whieb I
ghall be ever grateiul,
Datods=~ 21, 3.1579 Your's faithfully

{ Peias %ath Tiwari)
Glu%.
Bus Station Poet Uffice
Gonda,
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P, No twari o Petdtioner
Varasua
Undon of indig and Others ve Gpprosite Parties
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INDIAR POETS AND THELEGRAPHS DEPARTMEND
GFPICE OF SHY BUPLT, OF POST GFFICHS GORDA DIVISION
m&ﬂg HQ. }7‘"15/?6"77/2 Dﬂ-tsd at m“ th‘ n.JC"B

Sri Yares Beth “eward clerk Bus Station 2.0, Gonda
wus inforaed wnder thiw oflice wemo of even no, dated
21,12,78 that £t was proposed to take netion againet him
us required under rule 16 of CUB(UCA) Ewles 1965 on the
bavis o1 ellegalions reprouucoft belowiw

ghyd Paras Nath Tewayd worked se 4PN Beleay 50 Conda
on the duted noted in the following accountos
i.  fwo deposite doy Ke 2100/« duted 27.11.75 end 1450/
dated 29.6,7¢ woere socuevted and entersd ia the pose bbbk
of Beglsur 8¥ afu ko 06611 by H¥i K, D, Psndey Put were
not gecounted for by Urd Pandey oPU on 17,276 while the
deposit dated 29.6,76 wvas avcounted for by Srd PN,Tewari
the successor of Srd Fondey ou 28,76 after realising the
monsy Trom srd H.D.Pandey snxfyfyf@rafiarrrsniiuing v
privately without production of the paes book and deposit
alipe Srd £ N.Tewari while working as SP¥ em 2,8,76 aleo
failed to repord the matter to the £P0e and thus managed
to settle the isocue privately at his level concealing Whe
irend case. "

2. A deposi® of Rs 1500/~ uccepted by Sri R.D,Pandey
ork Belwar on 17,5.76 was entered in the pass book of
felsaxr S /o Fo 86675 by him, The saue was not accounted
for on that date, Thewcaflier tho dapositor withdrew Hm,
350/~ on 28,6,76. tri Pendey 41d not enter the withdrawsl
in the pess book on thot date and aleo 414 not seccount
for the sane as the sarlier deposit of He 1500/~ was not
taken ionte aeosunt %11l than, He pedd the money from his
pocket ts the depow! tor Syd Pundey wae relieved after the-
io stage . The Gepsaeltor wade Turther withdrawsl of Re,
000/« om 17.7.76 and %s, 400/~ on £8,8,76 ., On both the
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occaslons Sri Bum Baliwan 5B Clerk recsived the uzn).ion%-
eng for withdrawal and finding that the depoeit of Re 1500
/~ appearing in the pase book was not accounted for, MI!.-»‘
ed Uri i.D,Pendey former SPE Sri Pendey peid the smounts g
of two uwmam-mm«wu 'Bhodmd.‘lbr
on the two dates. (he withirewal forms were kept by Srd ;
Ras Sajivan elaxk wi thout mouattns for the same or mimh-
ing in the pase book, The foot of non~credit of Rs 1500/~
deposited on 17,5.76 was not reported o the 5P0s by the
Sb Clerk sri Kem Sejiwen XMigkra, After the withdrawel of
kgs 400/~ on 28,8,76 the deficit wae coversd and as such
the smount of depowit of Es 1500/- was taken into secount
by Srd Ram Sajiwen lishra on 20,0,76 iteelf in the previ-
wug daye account dabed 27,8,76, ‘he withdrewals of Re. 350/~
2 1000/ and Re, 400/~ were then uccounted for on 28.8,76,
308,76 and 31,8,76 reapectively and the entries of the
deposdt of Re, 1900/= ané three withdrawals were also take
en en into acceount by the 679 spl M H,Tewari end entidien
thore of werw edgned e 87 in the pess bBook, ledger and
L.0. % dun ghaence of the deposit elip and with mampulatie-
ong du tho date wbmap ipprescien pguinst these entries.

fhe witodrewal of ke Jo0/= ip eiiixed with in distinet

dete stasp impression. igeinet the entries of withdrawels
of ls. 1000/« and 400/~ the dute stump iupressions are
olear but the dates therein bave been overfigured An ink
fron 26.,6,76 to 27.6.76 in the iapression against the

eutry of withérewaleg of fs, 1000/~ gnd the date remains
unchanged ne 20,0476 sgainst the entry of withdrawal of

kg 400/, The firet two withdrawel forme were un dated and
the dutes ae f0.8.76 sud 30,8,76 vospeotively wers put
below the indtial made in vTeken of comprision of signatume
es of depositor, The withdrawal form for s, 400/- was
however given with pome date which was overfigured ae

31, 8,76, Thus Syd ¥, N, Pewari allowed seccounting for baok
dated treuseotions without depomit slip snd with manipules-
ted date sbenp lupression, ile alao falled to rTepert the
patter to the #MCs and hushaed up the fraud case,.

3o Gwo depesiis for Hme 000U/ /- dated 22,4.76 and Re 160/
- Gated 19,6.7¢ were soceptsd direet by Syi R.D.Pendey

Gid and entries there of werv made by hia in Belsar 58
Pedslioe 82009 but did not account for these two deposits
%111 his relief fxom the post of SPK Belser in July 1876,
‘he depositor plec deposited ke 950/~ in his a/c on 26.8. |
76 and the ¢r des of this deposit were completed by 91'1
Rem Sajiwan ! sira 55 clerk Lelsar 50 Ganda #n the pass
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book o Shydi Wlebra fuiled to secount for this amount aun *h
¢ sarlier two deposlits were not accowntved for, Ho therer
ter obtained Nm 6160/ trom Sri Pendey former SPM snd
accounted for the firet two deposite en 27,8,76 without
production of pase book and deposit glip, There after he
took inte account the deposit of Ee 990/« on 30,5,76 which

wap agoepied by him on 26,8,76 Sri fen Sajiwsn Ieva thus

bughed up the Ifraud case and settled the matter witheut
naking o report to the UM0g, Bhri Pares Nath Tewari vhile
working we PN Delsar on 27.8.76 and 30,8,76 also helped
nin in concealing ¢he fraoud by taking inte account all

the the taree transections on 27.8.76 and 30,8,76 without
pase book and deposlt slipe and by not reporting the matte
r to the Lives

4. wo deposite for Re, 200/~ dated 26,2.,76 and Rmﬁlﬁﬂﬁ
doted £4.5,76 were mecepted direet by Sri R, D, Pandey GPMH
Beleay and the entries there of were made by him in Belpar
GE PaM Jio. 067649 bdut he did not account for till hie
relief from the vost of 5PV Pelear., These two deposits
wore tuken into soecount by Srd fnw Sajiwen 8B and 8PN

trd PJN, Poward on €,8,76 snd 7.8.76 respoetively by obiae
ining the spount $fyom Srd R, D, Pandey without the pase book
wid deposit slips thercby coneesling the frewd and not
veporting the matter to the 870w,

5. ‘Two deposits fov Hm. 1TV0A- dated 4.,11.75 and Re.125%
/ dated 27,6476 were sccepted direct by the HPE belear Sixd
i, U Pendey ond the entries thereof were completed by him
in the Belsay 48 P8 o, 867305 on the samue dates. The
deposit of Les 170U/~ dated 4.11,75 was aecounted for by
cri Pendey 4P on 1,12,75 while he 4id nat account for the
gocond deposit dated 27.6,76 till hie yellief from the poeli
op 5P bBelmer. This amount wse tokon inte account by fSxd
kan Sejivwap Mighra 80 (lexk snd Syri PN, Tewari SPE on |
11,10, 76 withous the puss boek and deposdt slip by obtsin.
ing the money from fri Pandey. they thus concealed the
fraud end seitled the lgsue in an unanthorised manney

and @lso failed to report the matter to the 8POs, ‘

6. Two devusite for Rs. 2000/- agm 32,1.76 and R

3000/~ dated 14.2.76 were ageepted by Bri R, D, Pandey MI!
and entries theroéd were made in the pass book of M«r
55 a/e No. 866607 by him but did mot take into avocownt 1
$i11 the dete of bie relief fvom the post of SPH Pelsar,
The depoeitor also deposited is 800/~ in hie account on
20,9.76 and the entvies of tuie deposit were gompleted

-




S o) 1o
by tri Raw Sajiwan clerk on that day. in the pase bock

bui Le did not &ay teke 1% iuto socount on thet date
geeking that earlier of twoe deposits were not accounted
for by Sri Pandey the formey 57, He ebtained the emount
from Syi Pundey end accounted for the same on 20,9,76 and
27.9.T6 respectively und thereszfter secounted for the de~
posit of is. 800/~ on 16,10,76 accepted by Sri Ram ﬁajiwm
Mishra on 2049476, Thug he Mmshed up the frgud by acmina
the dpsue 4t his own level dn an vesutborised mamer tookx
iato mecount the deposlts dutod 31.1.76 and 14,2.76 withe
out the pams book 'm'sd deposit elip. Syl 2.N,Tewari while
working as 304 delpayr 80 during tho month of Sopt 1976
acoouodated bawk dated tarse treneactions with out peas
book wnd depordt #lip snd condenled the freud. Sxd P.H.
Teward wolie working ae 5r¢ belear during Bept, 1976 aleso

taiied %o revort ths ua) w:: ‘tu the PO

’ e ol We e Pamday SPU gogupted ddrect the doxmﬁita foy
K8 3000/~ on 29,3.7% o 1365/~ on £29.6.76, Re 405/« on
9,7.7% Rs. 1000/ - on 27.8,75 and s 00/ e on 13.9.75 end
gouplated eutries on those ddtes in Selsar BB Pems book
No. U651LL but did not wecounied for the smounts on the
dates « The same wese fsicen into aecount by him on 275,75,
9T T5e 27.1C,7% und 26,10.79 respectively, He also accept-
ad dopouits fo® Hue JOU0O/~ therof in Belsax 2B pasa booik
Ho., 865111 but did not wecount for ithe amounts €11l kis
relief $rouw the post of 3k belsar. These amountis wers
gocounted for by tri Hem Sajiwer Sdashra 8B Clerk and Syi

» PN, Towari SPU on 14,9,.76 end 15.9,76 respeotively with

/’ out the pass beok aud Jepesit siip by oblalning the amownd
o froa Sl Pandey o Sri .B,Fewnrivhile wurking ae SPM
Pelear on 14.9,76 aad 15.9,76 thus conecaled the fread
by settling the ilesue at bis level iu an uanthorised
manner veking into sscount the macunbs witheut the pase
book and ceposit slip . He aiso Fsiled to report the nabte-

er to the L2088 Gonda.

8, A deposit of Re, 1000/« wag anecepted dtmt by Shri
NeDe Paudey orY Felsar on 22'.6.76, antries thereof wers
completed in the Boloar 88 pass book Ho. 868239 by his
bat the auount way not aocounnted for by him 4111 kism
reliel from the poet of JiM jelsor. 'hie smeunt was talen
into agcount by 3rd Ram JaJiwan 50 clexk and grd PR,
Tewerd BPU Deleur on 2,9,76 without the pass book and dom
posit slip. .%,Ceward while woscling as 5Pl Belear on
2,9. 76 thug hushed ﬁp the fravd anod gettled the issue
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: 7 privately in an sawkikris unauthorished mgmner, ¥e also
fulled to rerort the matter to the nP0s Gonda,

9. & devosdt of g, 000/~ was sceepted direct by Syd
e do Pandey o 2, 3,70, entries thereof were completed by
nim dn the Jelsaw 88 pase book NHo 868871 but did not teke
thue awount into secouni till kis relief from the post of
bra Delser 0. This awount wes teken iute account by Sri
Fan Jajiwan Fighra #¥ elerk end Sri P N.Tewari sri leloer
ont 19« 7+T0 without the pues Yook and depoeit elip. Srd
PaloPeward while vorking as 5P Belsar $.0. on 19.7.76
thus hughed up the Iraud and gsettled the issue privately
in an getioriged aanner. le aleo failed to report the t
mztter to the higher authorities,

» 10, Swd N.DyPandey 9P Belser mccepted direet the Wbsﬂ.t
of Ha@e 3300/= on 21,6,76 wnd completed the entries thereaf
in Belasar SB pass book Wo, 867265 on that date but d4id nob

f take into socount till hie rolief fyom the post of S°N
Selsar 50, Ibis amount wae token intc specount dy Swd mn |
Sajiwan Mighra S8 clerk and Sri ¥, N,Tewari SPU 3!1”1‘ on
#0,11,76 without the pame book snd dmu&t uup. Brd, ?..N..
tewari while working ms SP¥ Belsar on m,;g;,,?s thus mma
up the fraud wnd sottled the issue privately in an wnanth.
origed umucner. He algo failed t2 report tho matter to the

mlzoer sutborities,

11, Gevosite wers eocepted 4ireet by Srd R.D.Pandey #PM
Belgar Tor Bs. 3000/« on 20,6,76 and 88 5350/« on 30,6,76
and the cutries tnereof were completed in the Helsar b
K puse book HNo, €0672 by hiz but the wnounts were nol
acscounted fo1 il hie reilief faom the poet of SPK Belsar
¥ e Ghim was delecled by Uyd Lew Jajiwan &ishra Sasving
bank olerk sad syl P . leward SPU when the depositor att-
¢nded the F,0s ou 15.7.76 for withdrawal of Ks 1000,00
pince tho twoe doposl te were not wocsunted for the with w
draval was allowed and woney paid to the depositor but
vwas taken into acuount only on 19.08.7€ when the amoynte
oi tWo cGeposdis v ore obialned froa Uri fandey and taken
inte wocount om 16,4,76 without the pass book and deposlt
slipe Siwilerly anothner withdrawal of Re. 3000/~ was sllow
wed and wuoynt paid to the depositor on 20,7.76 but the
suks was agcounted fox Gl Qe 76, Further one wore withe
drawal was allowed on 9, .76 Lul was accounted for on
£1,8.,75, Ihum the deoosd ior 'ms..a allowed three withdrawals

by osce e €44 775308 TP = S /S it b s ¥ s o R <
but the same wore acecwnied For ooly after goetting the
%
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socomnsadating the wisdweds of Sri R.D,Pandey to oonoeal

the frauds, xd PN, Tewsri while working se 3Pk Belmay
on the above dptes also {ssled %o repert the matber to ff

the higher authorithess

12, Two deposite were accepted direot by Sri x;n.ruhdiy"f
a7 for Rey 1763/~ on 25,11,75 and Re, 1500/~ on 26,6,76,
entriea thereof were coupleted by him in Belear 82 pass
book No, 865138 but ihe amounts wers mt mm for hgr
niw on the gaid dated, The deposit dated 99.11.75 vwas ok
¢n into sccount by Sri “sudey ou 18,2,76 while he 444 not
pecount for at all the depoait dated £95,6,76 till.hia
velief fromw the posat of S7M Beloer 50, Thie amount was
token inte socount on 19,10,76 by sri P.N,Teweri SPK with
out the pees book aund depomit elip . Hosides the abeve
trengaetions there are twe withdruwals of Ree 1000/« on
20.2.76 sad 1500/~ on 20410,76. Appaxsatly the Qeposi®
dated 25.11.7% was taken into account on 19,10.76 by
vy Srd v, N, Cewari 274 withoutl the puss book and depoasdt
sprtder »lipe Desides the slove trunsadtionra there axe
two witharewals of 4g 1000/= an 0,770 snd 1900/« on
2010476 « spperently soe deposid dated 25,11,75 was taken
into agcount on 18.72.76 to gecompodate the withdrawsl dated
90,2.76 ond the depscits dated 25,6.76 wee accounted for
on 19,10.76 to socomodate the withdvawal dated 20,10,76,
Thug Sri O.N, Tewari while woiking we U7 Belsar on 19,10,
76 seceunted Yor the deposit duted 29.6,76 without the
produetion of pape book mud deposit slip by obtaining the
cuount Irom Sri R,D.Pandey and eoaceeled the frvuud, He
also ialled g yeport the maties to the higher muthorities

13, 4 deposit of Re. 1600/ entaved by Sri R,D, Pandey
504 1m the Pelssr 4B puse ook o, 666858 on 18,6.76 was
ot telken inko account on that date., 5ri Pandey was
therentter relieved from the post of 6Pi Belesaxr 8.0, Panda
y “hig awount was secounted for om 19.7.76 without pro-
duetion of the pass bock snd deposit slip by eriRem Sajiw
an Mighra 9B (lere in the lipt of trenesetion and by Sxd
¥, Reowarl S0l in the lonz Beok, Hrdi P, W,Yewari almso
signed s L0 pgaduet the entry in the reglster.

A depaaiv of He. 900/~ entersd in the pasn book of
above weuouat Wo. by Uri kem Ga,iwen Kiehra 8B olerk on
15.7.76 and was signed by sri P.N,.Tewari as 8P, The
pRcant was not taken iuvo LL ledger, k.0.T. and hie
agsounts by the 5B clers snd wes not insorneratad o e
long Beok by §ri ¥,H.Severi 57k who uleo signed 9hs pasd
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book without entry in the ledger, 1t was done 0 becuuss
earlier depeeit of Re. 1600/~ dated 1U,6,76 wae not aoco~
imted fpr to3p tjem, The deponlt of Re, N0 /e was aubaeqn-'
ently secounted Tor ou 31,7.76 by Bri Rem Saaimu 88 olerk
gnd srd 7.5, Tewari 07 without production of pass book,
fhus both the officials hsve fully secommodnted the mise
deeds of vl RiU, Pandey to congeal ike frsude and settled
the isoue ot hip level in an waeuthorised manner, Sri P,W,
Tewarl aleo fallcd to report the matter to the higher
authorl tiewm, :

Had the offiecianl worked awccording o rules and regula
tions aw prescribed by tue deporiment,; tie fraud could '
huve been deteeted during the ronth of duly 1976 and the
action would kgve Bgen baken to get the permanent loase
in the eave, auouating deporimont soved from su-gh heavy

Jloas.

Gle NGs agcount Ko, stmvunt  Dobe of deposit in the
pase book and udsappro

R LS prlatlon,

dit634 L0UCmG0 23.8,75

2 68695 = 100C~00 23,8,75

e a6 k654 OO0 0 14,11, 75

&, SLUl4H Dm0 11.18,7%

. e 116174 5000 =00 71,276

6. Yo 3609 460000 6e1,76

Te 50040 - @00=00 20 5 16

Be TN JU0U-LU 2.2,76 ond 5,2,76

Ys CGT551 390000 :

30 300,00

{ae to improner working of Sri P N,Tewari as SFM Peloar
80 the swount of loss row ﬁnm} unad justel, Thus the Gevl:.
wos put to o loes of Ra. 36300 /- in thie case.

It is thererore alleged that Prd Parne Nath Towari tu;

responsible Yoy the fpllowing pepses on his pm. |
(1) For taking into aocount the above avhed amowmt &m |
reapectivo accounts without the pass booke and dapmllﬁ
% aleips mi‘riaging mla 424 of e M.an."! eyt
1ie ’ A ;

{(2) Faiiure to pbsarvg the yrovigions as yeguired \mdw

rule 404(4) of r4% %en,Vol. VI Part I11.

!
oL




(3) ¥silure to revort the matter to she Suydt.vof.ﬂcat'ﬂﬁ

(4)

3e

4

b

offices Uonds me infringing rule 171 of Py Fen,Vol '
Ve

Pailure to wointain dyvotion do duty infringing rle
3 of CusiConduc %) kules 1964,

ihe case Lu ehort ig thal Sri ke V. Pendey who worited
a8 W'k belpor 90 Gonde wpbo June 1976 miwmppropriated
a huge gugunt teuporarily and a sus of Ee 36300.00
perRanenily Irow varloussueoueicse Svi Pares Nath
Gewari who worked as 328 frow 1.7.1976 do 27.11.76
bhad Relped Sri Tandey dn copeesling the Sruud by
taking into wceount sewtein vrensections on cextain
duted »n wentioned in the charee sueed without thoe
page book mnd depseit glive snd sleo Dy not report
ing the matter to the BWes o Due to luproper working
of the official the Govt, was put to a lome of Re.
26 300,00,

The ofTicinl wag scked to gubtnit hle reyresentation
A0 sy with ke within 10 days of the recedpt of the
alorcauhd meno, The aificinl subsitied blu represcu
taticn on 2l.3.7Y which wus roeouived in ftlis office
olt 253,79 vide 97 bus Stution endorsexent, Yo 238

o itk & oy R APy
L& v £ 4a Jw i

I have curefully sone through the memo sf charges
reprogentation duted 21.3.79 of the official along
with other eonneeted recordy, The officiael has stute-

" ed unconnedted thinge which inu no way hely kim to

pbeolve of the charges levelled sgainst him, The
gotione of the offieinl during his perlod ss OPU

 pelsar have helped dhyi Ram Dhira] Pendey in getiing

the trucssodions posted in the yase Pook and sther
records v conosal kie fraudulent wotious. The
official has also failed o perfozi Ris neraonal.dun;
tiee ws 49k belear due o whioh the transsctions
posted later on were nqj brought to asvounts though
the entries Were euthonticated with his initials § |
in the pass beoke of sous socounts, thig proves :
that all the charges levellod ageinet him sve proved
und descrves me¥ore punisnsent but taking in view
e nurd auye i tuse lenleud view nndvordor that &
eus o iz, 4750/~ (¥our tucusende seven hundred fifty
W only) B recovered iu thirty eix monthly instale |
aante Gi Lee 1i8.00(pe hundred thirty twe vupoes
only). ‘
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srd Parne Kuath deward clerk Sus Gtation P.Ce CGonds for

information,

the P4, Gonde 0. He will vleage inticgte the full
purticulers of rocoveries uade from the pay of the

officlul %o tlds office in every month,

the CL of the officigd,

“he PV of the ofiicial,

e Vi of the

The PR ool the

‘w {,;4 {.qul duﬂ.

e Go fOnat,

e M, e of the official.

e Darsclor

inforuation,
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PN Piwayd e Petd tionaer :
Veresua
Union of India & Othere se Opposite Partien
Anngxure o - 7
The Lirventor Yostal
Sexrvioes U, P, l-'ﬂf‘it.

Lucknow,
Throushi Proper Channel

Appeal agalnet H00%' Gouda Nemo No ¥15/76-77/2 dated

230 23: 79 inflicting penalty of recovery of Be 4752/w

Bir,

Agardeved by the harsh and unjust decieion of the
uf0's Gouda 1 approach your goodsclf througl thie appeal
to guage the gumn?uu of punlghment in terme of inadequeie
adequate and harsh or excescive visa-viz to ny defeance
(commeneurate) to the relative chargesheet of the SPQ‘s
Gondu, Wy cfficeiney is deteriorating with thie hoavy
recovery, 4 feel injustice hes been doneto we in these
hord days when I bhave not at all cwbezzeled a single shell,

uith all due respecte the S00's Gonde has wiserably
re fuiled vo discuge the points ralsed in wy defence despite
wy requect iun wy defence for my satisfaction, It ie per-
3 tinent to poiunt out that I was denied ample opportunity o
defond mygself by refusal of the Supdt, to supply me copisg
of documents relevant to this case,

“he Lupdt had made up this mdnd to recover the maxlive
wh guount iyom we by hook or orook and hag thug achioved
his end in punighing we to the werinun ssount voruigeible
wnder the rules without may logical dlscussions in the

vw L.’....“L..‘; 0t LIGEo ili Wil @l Hi Uk e I b/ L@.J.

Yhe Yroud wap cosud tted long befors I toek over as
wiu Beleur, Ho loss or fyeud occurred durdng wy tenure.iio
rules or law exiete which compells to punish en innocent
officiel who was not the leas$ eonnected in the comsdttal
o1 frauud,

Tour honour would well know that I have not coumdtted
*lwug o1 (uve Bdaoppronristed dovi, woney. The teram

;.ILP

—




- 7 o= QO) %

“abetuent” is aleo in spplicable iu %his case.No fraund or
or eubezzlement took place during my period, Yhe inference
oi the Supdt , that the accused was helped is totally
incorrect.

The wisappropriated wuownt was recovered during my
pexriod in one way or the other,This can not be alleged
es concealment of fraud,The fraud cume to light during
wy period.Y worked at Belwsar 5.0. for only or 5 monthe,
fhe rarlier detection would have scxved no fyuitful resile
to, after detectlon no wuounis could be recovered from
the accused, In my hunble opinien this is a very far
fetched conclusion of the 3P0's,

£ aw not directly concerned in any way., It is quite
unjust end havash to puniegh an innocent poot enployes
without any conerete fault on his part.The charges are
all imaginery and they do not epeak in any way neither
to they suggest the wuys and ncans Vo check the fraud
already comudtted, The pay in elip, the long book and the
azount of deposit all relate to the Savings Bank counter
glerk in Instant Counter Scheme,No challenge from H,0,
or any error cxtract was ever received from 1,0, The
supervisory staff also kept silent i1l this camo care
to light,

the coples of the chargecheet, my defence and pmmmik
punishuent meo's are encloged herowith for your kind
perusal and judiclous decisdon,

Thie is a pecullor frand case in which the acoused
hag been apprehended, 1he whclo reeponsibilidy for making
good Govi.loes reels on him,¥he sceiicn of the Post office
act to recover as wrroear ol lund revaue through Ui is not
infructouw. The poor eunloyees should net be punished
without any direct Lfault on their part,

With this prayer I yeguest your goodself to conddder
mwy appesl snd quash the order of the Supdt,¥hich ie harsh

and wjust, For this set of kininesu and justice I would
bue ever grateful.

Yours sincerelyie

s

(Pores Hath Tevard) elexk
Hfug station Conde
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K YL HON'BLE HIGH GOURT OF JUDICATURE AT ALY AMABAD §

{LUCKROW BINCH) ,LUCKNOW, \&{\
WRI® PETYITION NO. oF 1985
PN Tdiward ; »5 Petitioner
Veorsus
tnion of ladia & Others «s Opposite Purties

Amexure e 8

THOIAN POULS AKD PELEGRAPHS DAPARTHENT,

office of the Director Fostal Sorviees, Lucknow hegien/
Hewo NQ.L!U]L/’WIH/&V‘I/ 1538/ 79/1 Dte.at LW the 26081

© have considered tho appeul dated 25¢5.79 frow whri
Puras Hath Tewari opatal Aseti,Conda Postal Division
againat tho puand sboent 6 recovery of B 4752,00 issued
vide Ge feUSe Gonda weno Loe TolB/T6=T1/2 dated 31e¢3sT9.

In wy view the official ghould have been dealt with
for major pemalti and, therefore, the charge sheet under
gule 14 of CCS(CUA) Rules 1965 ghould have been issued,
fhe case iz, therefore, remitied back to the Diseiplinery
authority for denovo procesding from the stage of lesus
of fresh cherge sheet under wuie 14 of cos{cus) Pules
1965, The recoveries made from the officlal snowld be
refunded without any srejudice to the decigion of the
fresh charge sheet to be deelied later on by the

I)_risciplirmry Authoritye

ada/
{ 3.,7.03ha )
yireetor lostal Servicee
Inpknow Hegne
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€ LUCKHOW BricH ) § LUGENOW, @3
wadl PLIITIGN RO, VF 1905 ;
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.e Petitioney
Vorsus
Unlen of indie & Qthers soOpposite Partics
ARRGNUYG 1 gwmd 4 C’l

The enguiry Off{cey
.-a-““.-'_;"(A.‘.Ji\iuii"'j} 23 /0 P i,G,U,P,
Tucanow
“ho b, Pylase of Shri VX, Tewari ¥/ Gonda Im
) u;;u{, .L’L.L.lt_ i‘lj Qi ‘\J&Jib\.“"’ i.u..'.(.«u lf’jub

Case o lug/ /30
Objection and reply of 2,0, on the application of
. defence dated 6,9.1983
X e TR, A
The following are the subuigsion of behalf of the
defenco~

1, The 7,0, has not guoted any specific rule of the
wanval orders or gny other yuling where the defence im
prohibited ne'd represent his case within the frawe work
of rules,rulings or orders. J dont feel that any eontenmpt
has beon committed by simple request to know the reasong
of eonversion of charge sheet from rule 16 to rule
special roference to para 6 of Govt of India decieion of
cus{Cua)kule of Swamys publication mss mentioned in

support slnce the basle reguirsuents was not fulfilled
the hunble reyusst waa modo that the charge sheet iteelf
? did not comply tue provisiong of tue rules hence illegal
end not accoxding to the mules the objection of the P.0.
therefore noV in order,

¥, The P.0, has wisconstrucd and misrvepresented as the
rale guoted was seen by your goodself,

I1¥i, The rule elearly lays down that reason for cancell-
ation of original charge sheet should be mentioned for
igouing a fresh chargesheet, The P,0. has interpreted
wrongly to sult his endls which 18 to coneidered wnder »
rulew guu, Ly case fully comes under the perview of this
yule,

IVe There is no exception to the rule whether the

gathority is very higher, %he GUG(CL., suier are applica~

hed | 3% 4 -ts---:- b Q,Jh,.{vf}‘:‘, n.j&r{;{w {.A‘ ~!»1~:- i Ox 0.,&N~'~ii‘)— @ A}JG T?GV‘« ‘-;1 £3 C’:{ )

St
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/g/

Rl MD >

were nevelr quegptioued., ‘he ryy, bad misaedup the wain
isoue wad hug gone wulrey. The isoue 18 important and

concerned e,

Ve fhe xule cited aay Lo persued the objection is redum
ndert and superflows. There is specific mention gnd
direction in the yulew 1bid for imsuing a fresh chsrge~
ghoot and iseuing & fregh churge sheot as is sxident

fron the order theres ie po mention widch may kKindly

be seen. The objection lg unlenable in this cuase,

bated at lucuinow
€/5/8)3 Paras Hatn Jeward
SP&

dt 6;10‘ 83
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( wcwoﬁ' BUNCH ) LUCINOW

e
WRIP «Wifn*:roze %0, oF 1988

P, Tdwari e Petitioner
Varsus

Union of lndia & Qthers : «« 000, Partics,
Annexure No- ¥7 ”

Vo,

slr,

‘EZ‘U ‘l}.;".b. 2;.&;‘
Uftice of the P 0. G,

U, 2. 8irele, Luciliow,

Uubi~ Jlgim for nromotion to LG Cadre

“hrought- “roper Chennel

Boet reepectiully I beg to lay down the following

few linew for your honours fevourable gud judicious
gonedderationye

1)

2)

Je

G

De

Oo

That I emtered the Deplt as fomtal Clerk on 2,5.64

in Gonda poetsl Mm, end bave thus completed 20yre.

wervice in the Depti,

“hat as per PG Lueknow memo no Keekt, /5-85/79-80/2
; (ted 910, n%pﬁéiﬁ%ﬁ%ingd undgr o!O 5] %g?uu

ncao no Bed/L957 K, 2el0y o 6y with RoIl 15y i,

Yhat as per SLU Lucknow memp Ho STA/1B-XA/15G/1/3vd/

T4 80/7 Dlie 554062 comwhuxnate& under ©P0's fu~m

bad memo NouB-1T/0L 5t,10,5,82 ¥ was voneted as LSC

Asciptant Yalzabad UG,

Thet 1 requested the 3#0's Gonda DB, on £2,5.82 %o

releleve we for my prowstion post to Falrzabad but Y

aw porry the SP0O's Gomde vide hig letter mo B4/LEG

Ute 10,6482 informed me that sinse a Deptt, case was

pending againet sey the case was refered to PEC for

decigion. On receipt of directions from Tmg setion

would be taken accordingly.

“hat diepite va:ioaa reinders snd pereunel re-guests
with the $P0O's Gonda my cese of promotion is hanging

tire since Oet. 8l and no reason for with holding
my prouotion is being intiasated to me, I aw thus

sufrering a lotl menlally aud esconcmioally.

shat the mere lact of pesdency of Visciplinery yro-



Ceeding in auy OpRrive eam not be 2 valia ground oy pver

dookisg the clgim G Ly prusotion am PeXr pura 5 on page
29 o1 Swanys “Yekpdlation of CUS, 004 Kules carrected uyp

¥ let Larch, 1983, The Cuse lavw wap deelded v Jegaden -
vaye keo. V Y,i.0, Andlirs wirele 1978 elads 201) The with
hoiding of prowotion during vendeney of fig eipvlingyry
Piocesding ia illegul and the pelitioner ig entidled for
prosotion vide L.I.d.~295 i tomalsh A
¥eCo1,

«onul Lanpger

shat i were iy ng ¥uRpsElan and the 0fticer sone
taves to work the cendengy of enQuiry need not revent
prowstion,

Vide oIR 02,1571 veurinivesa lyor Velysorces stute
1972 lab, 1,0, 937,

y A That dhe wbove MeCluiong Lave beon quoted o reguept
Jour bonour for doning justice in Uy cuee 8o | am suften.

¥ s . 4 4
ing wince Got, K

6. “hat I am Galreely woryied Wat uy cese was 5% gon-
sldered by ing aimciaxgnmxw “nuvhardvy &L though wore thun
4 Yeurs have einge slapeed undey the riclee I foel after
Sie capiry of » JORYS Ty cuse ought to hava been referred
W L fop Gonnddaration V1 Ly ease Tor an adhoe »roms ..
o8 o 4 Zeel 1t would not be againgt the public interest
Yo allow an adhoe prouotion,

¢ Yhat 1 feel your honour 48 well in the knowledre of
all rulcs gnd rulings, Yhe VE3, 004 Tnlea, thekre aprlicate
ion wre your duily rountine, 1t would be no use to malle
reference to the rules bug some tinee due %0 over work

& bodny busy 1t zay be roscible to omit them, I therefors
requost thul due Justise ey Ve done in Ny OREee———

. A5 in uy eppeal cape D%, 26, 5.9 your memo no LiL/
VI i/ i35/ 1971 Bt 25,9.8). decided to convers the
vharge cheot of {2eovery under Ruleg 16 of 005,004 Tulesw
0 Eule 14 of UL, C0A Iulea without Eiving any valid
reason videh ig in contraventicn of iho rules,

e %That in the end I would pray your honour to congider
Wy case for promotion to LiG cadre us ner Pully and direet
T the concewrning authoritiss to vromote ue to LG cadre
by virtue of wy Pascing the exmmdnation and posting order
® iscued by the pug “ackuow to FPalzabad HQe

Ey case Lus becn deiayed abnormally and I an suffer-
ing huge monetory legs in those herd times without any
Tault of wy pert,



G e Kzfi
11, ¥or thiw justice 7 would be ever srateful

=

s

¥ g
Yours Felthfully

Sa/{ rerss Ngth Tiward)
Postal rssletant
sus~Station, CGonda,
Sloppve T

1. iirset to 028, HU. Lucknow,

e

i\



IN ik HON'BILE EIGH GOURTE OF JUDIIATURY A% ALLAHABAD ,yt(}
il

( LUCKNGW BINGH ) LUGKNGH W
WHIL PETITION K. vk 1985 ,/
Poil, Tdwari se Petitionerx
Veresus
Undon of india & Othere ‘ ov Oprosite Partics
wnexure No- 3411~
40,

‘«il\,) “. g ‘J‘.

Ue VeUlrela
Luckuow

degpected uir,

The huuble applicant eubuite as under § -
1, That the applicant has put in more then 21 years
oi satisfuctory and wiblewished scrvice in the depart -
went without any couplaint what so-ever fromw asny quarter

2. That the applicant passed the depurtaental examin
atdon for promotion to the L,8.G. grade reainet 1/3rd
quota of vasanedes for 1979%%0 held on 15,2,81 and he
was ordered to be prowoted by order no SVA/L2i4/150/1/
3rd/79.,80/7 4t 5.9.82 after having been approved by the
e FalUy

4 That the applicant was ordered to be posted as
Lot Awett at Yaizabaed H,0, by tue Slos Falzabad vide his
wewo no M1T/Genl dated 10,5.02 but he wae not relieved
te join hip new assignment on the plee of pendeney of
departnental enquiry.

4 Tnat the aprlicent subwitied a representation
dated 4.0.84 to the uPy HO O/0 S MG, U.P,Clrole Lucknow
apuinet with belding of bie pruastion arbltarily and
illegaily,but no reply has been recelved so Tar despite
remindors,

6o Yhat the departuental proceedings initiated again
gt the applicant ave malicious,arbitary and illegal
Heverthcless, they cannot juetify withholding of the
epplicant's promotion consequent upon hie paseing the
preseribed exemination and having been sprroved by the
DePe 0y

Ge That the applicant was selected and approved
againet the vecancies of 1979-80 and he 1o entitled to
the pay allowances und other venitits of the I.3.6.
grade from reprewepcetive effeot.
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1t is , therefowe , nosl raayuotfully requested
that the SPos Gonda be directed to relieve the applicant
jumediately to join his post in Le8,0s grade in

Fuizabad 1,0, and kip salary and other benefite be

gllowed to hMB We@efe 1045,82, the date of hie oxdginal
promotion which etill etands,

(onda . _ Yours faithfully

pated 21.5.89 ' Paras Rath Mwerd
PhyBue EStation P,0,Gonda
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I $HE HOK*HLE HIGH COURY OF JUDICATURL AT ALLAHABAD o 4/

( LUCKNOW BINGH ) o LUCKNOV . &‘:D/

Wale PEPITICH U oF 1985
/
PN, Piwari .e petitioner
Versua
Union of India & Qthers .o Oppogite partles.
91 davi

1 Poh,Tiwari aged about 45 years 8/0 Late Shri Rau
pratap Tiwari &/0 Village Kila, P.0. Lakbori via suhawal
fallway luﬁﬂi » Diott Falzabad , do hereby state on

onth ae under § =

A\

1. That the 4e the petitioner in the above
-y
poted writ petitica end is fully couversant with oo
¢acts of the case deposed 1o in this aftidavit,

2, That toe contents of paras 1 to L>of the widt
petition are true to my knowledge and thoss of pura
W are believed to be true by me,

3, That the sunexures 1 10\® to the writ petition ave
true copies and they have been compared with the
01'1‘131&130

Lucknow

D\ «10.1565

deponeny
Yerification
I, the above :
; numed, dsngn

3 ¥ nonent do hereby verify thut

i@ canteuts of saras 1 4 “ iy
parag 1 19 3 of thig afy /
ddavit are tpyg -/
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| to ay knoyl’m. Nothing weterial has been suppy a orxr

50, B0 help e God.

Lucknow
31,10,1985 : Deponent
I identity the duponeny who ilg poreonally kicwis tu

we wnd who has sligued Luforve ue

<e kbl by Fi

v WA LD WS

}‘ solesely affiraed berore we this day o & s
{‘ sber 199Y ut a5/ by the depoaent Shrl oo, Wivard v
ic identidied by oshyi i, subey advosutbe , digh couwrt o
Judicature at .llababad y Lucknow neuh , Luckiow,
i huve satisfied uy seld tuat the JePoBll WEeD =

CGbood the contents o Uie afTldaVit walch LLVE bowl dvad i

over wuud exnlained by ag to ol
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I THE CENTEAL JOMIETSTRA] j_\/;l_: AIL.[L,U ML
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k th R _;\, ’A"'-;__‘ R ‘y"‘

Ungen o H U\‘u SRR

.

I\Io.CAT/Alld/Jud/"Q)@ \7 " Dated the ”?1\‘ 1 )
T Al ool 57 ot 199, (1)
3 - . ‘/' A\
P NE ~4\‘\\’\'\ v’\ Applicant's i)
; Versus
‘ ! \jmumx\ C‘%\ S \ﬁf f) LE “”Rcsrorv%mL 's
N

| ;) AV 'U m}ﬂ W B\ hﬂ““‘x L ‘
0 SR RN N r e AL ;;*;l AR A 0 o (1 4
L A "\ ¥l \"‘-\4 ,‘;_\_ \ w‘ ] ‘h‘»v;/ i \:‘\\ W \\(’1\‘ W \‘ ,«\1’ f;f/ ',} ?.; A RGN

U oyl : J
Wherx.; s the ‘n«_,nr\m_r‘l\:).’[.fly noted cases has been

‘5-'~ A e i Pt Kl ~
Transferre )fk" (WY L bymder the provision of the |

I Yt o 1 BT, 3

AMgiristrative Tribunal Act (No .13 of 1985) and registe r‘

l—l e A ] ) 2 TPV |
t -A) ‘4“‘..;5-, 4 % (e

A 5 4
Wrie , The 1'75; U nal has fixed date of : ;
¢ of 198 , %4. 1988, The hearing of
. court ofcsh * o the l]’)(l“’:“».;'t.'?l‘l.“,
arising out of order dé;jced ._ If no aprearance is XRdex
: e

< TR, passed by . made on your behalf by your some

in i ‘ “ly authorised to Act and pled
on youlj-behalf the matter w1ll be heard and decided in your . |
E absence, A v ' e |

Given under my hand seal of thg,a Trihunal this

day of \hs Shosg [}‘,

: ; ~4 e .07
{;‘/'ﬂwb“v ‘ : et |
DEPUTY REGISTRAR(J) il

dk.
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"IN THE CENTRAL ADMINISTRATIVE TRIBUNAL

CIRCUIT BENCH
Gandhi Bhawan,Opp.Residency,Lucknow

FHAXKKXK
. §
No.OA/TA/ . dated the-2 Sl
| Teha1957/87UT) L
Registration VA of 1990 “/C
APPLICANT
Poli, TEWART
| VERSES
RESPONDENT

URIGH OF INDIA & OmMRS

1, BRI BJSOOLOMAN , ADVe HIGH COURT ,LUCKNOW,

2

I 74.DUBSY, ADV. HIGH COURT] LUCKSOW

R —
. SRY K C.STRMA ,ADV. CAT ALLAHABADS

Plesse take notice that the 2bove noted file has bes
recpmtructed and csse has been fixed for hesring on LEETIGNR R

1@.13.1’99.
Please %ake notice that the aopjicant abovenamed has

presented an aoplicaiicn, a copy whe :Teof” is enclosed herewith,
“which has been rcgictered in this Tridur al, and the Tribunal
"has‘%{Xcd ~~~~~~~~~~~~~~~~~~~ /Qay 0F ~mmmm i 1990 for the

hearxﬂg of the saxd aoylWCatlon

;“f no appeacrance is made on your kehalf by yourself

Jleaser or by scme on duly authorised to act and plead
r behalf in the said application, it will be heard
N . Lo

@ decided in your aksance.

Given uncer my hand ana thc seal of the Tribunal this

B e ]

Hp day ¢f _ [/ 1990,

; 0 e
P W (1795
L epUty REGISTRAR

£ SN A
g M

\\\/’\ \\\




IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
CIRCUIT BENCH

Gandhi Bhawan, Opp. Residency,Lucknow

* "*-)(--X‘-)t-*
No.OA/TA/ . $ dated the-22. ) 92
o2 1957/87(7) |
Registration no,scewsimsemm of 1990
APPLICANT.
Poliy TEWART VERSES
S o ; __RESPONDENT

UNION OF INDIA & OMHERS

1. SRI RSOLOMAN , ADVe HIGH COURT ,LUCIHGH.
2. M,DUBEY, ADV. HIGH COURT) LUCKNDS

3,5RI VoK, CHAUDHARY, ADV, HIGH COURT, LUCTNOW,
$+ SRI R .COTINMA LADV, Ca?.Angggagaa.

NS

Pleasa take notiee thut the 2bove noted file has bee

recpmtructed and cave has beem fixed for hearing on IEEIIFNR

101219909 1500 t:ke ‘otlce that the applicent abovenamed has

presented/an *apichu*rn, a copy whereof is enclosed/ herew1th

which nas peen regist 7*@6 in this Jr*upha¢, and tne/Trlbunal
/

has flxeo -~—-«-——mwﬁk ~~~~~~ day of e ——— 19997for the

hearAno of the said énnl catien
\ ;_m‘
| If no appearance is made on your hehalf by yourself
youﬁ'pleasLl or by some on duly authorised to act and plead

on,yourvbehalf in the said application, it will be heard
-and ‘decided ‘in your absence.

Given under my hand and the seal of the Tribunal this

ij‘;,«’ day of ___ _L_‘i/ 1990,
{ ‘ / , ‘/[ g»
\ o ] DEBETY REG 15TRAR
A \" ' “ I } } /
e h) | pm o KA Kok 4
W & W | N
‘ \ | 4 ‘/‘/ A ( l L
v "(b B, \,\,\/
U1
\/ i 1) LY

wi
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TeaTa: 15¢11+1990
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